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YR fYerd 9/ Reserve Bank of India
U4 JE1YH T 9§84 fAUT Human Resource and Management Department

HPTA/Imphal

E-Tender for appointment of Concurrent Auditor from October 01, 2025 to
September 30, 2026 by Reserve Bank of India, Imphal

RBI/IMPHAL/HRMD/3/25-26/ET/418

Reserve Bank of India (RBI), Imphal (hereinafter referred to as the "Bank”) invites E-
Tenders (on or before 02:00 PM, September 16, 2025) under Two — Bid system
(Technical & Financial Bid) for Appointment of Concurrent Auditor for the period
October 01, 2025 to September 30, 2026, with the provision of renewal for a maximum
of two more years, one year at a time, subject to satisfactory performance under a

system of appraisal at the end of the contract period by the Bank.

The Tender process will be executed through the e-Tendering portal of MSTC Ltd.

(https://www.mstcecommerce.com/ ). Interested tenderers must register themselves

with MSTC Ltd. through the aforementioned website to participate in the tendering
process. Tenders submitted only through the portal, will be accepted by the Bank for
the captioned process. Tenders submitted in any other mode shall not be accepted by
the Bank. Tenders, if received (in any mode) after the said date and time, will not be
accepted by the Bank. For Tender documents details please visit “Tender Section” on

our website https://www.rbi.org.in or the MSTC portal.

The Tenderer should check the above website /e-portal for any Amendment
/Corrigendum /Clarification before submitting the bid. The Bank shall have the right to
cancel, modify the Tender and extend the deadline for submission of Tender. Further,
the Bank reserves the right to accept any Tender, either in full or in part and to reject

any or all the Tenders without assigning any reason thereof.

General Manager (Officer-in Charge)
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Schedule of Tender

Note: This is a limited tender enquiry through MSTC portal. Only Category- ll/lll/ IV

CA firms of Manipur state are eligible to participate in this Tender. Bidders are advised

to first visit “Tenders” link on our website https://www.rbi.org.in to check their eligibility.

Eligible firms wishing to apply should register themselves with MSTC Portal

(https://www.mstcecommerce.com ) and apply online only.

A. | e-Tender no RBI/IMPHAL/HRMD/3/25-26/ET/418
B. | Name of Tender E-Tender for appointment of Concurrent Auditor
from October 01, 2025 to September 30, 2026 by
Reserve Bank of India, Imphal
C. | Mode of Tender e-Procurement System (Online Part | — Technical
Bid and Part Il - Financial Bid through
www.mstcecommerce.com )
D. | Date of Notice Inviting e- | August 22, 2025 (Friday) from 06:00 PM
Tender available for | onwards
download on RBI website
E. | Date of Pre-Bid meeting August 29, 2025 (Friday) at 11:00 AM
F. | Venue of Pre-Bid meeting | Reserve Bank of India, Human Resource
Management Department, Opp. Manipur
Legislative Assembly, Lilashing
Khongnangkhong, Imphal — 795001
G. | Estimated value of tender | ¥5.24 Lakh (including GST & all other costs)
@ %37,000/- per month (including all costs and
excluding GST)
H. | Earnest Money Deposit

Each Bidder must remit ¥10,480/- (Rupees Ten
Thousand Four Hundred Eighty only) as EMD
through NEFT system to Reserve Bank of India
account by 05:00 PM of September 15, 2025
(Monday). The A/C details are-

A/C No-8691537,

Name-Reserve Bank of India,

IFSC Code - RBISOIMPAO1 (0=Zero),

Proof of remittance indicating transaction
number and other details shall be uploaded on

Bank’s approved e-tender portal along with other
tender documents.

EMD of the successful bidder shall be returned on
receipt of Performance Security-Deposit/Bank
Guarantee from the successful bidder after
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signing the Agreement. EMD of the unsuccessful
bidder will be returned within 30 days of the award
of the Contract. EMD shall be forfeited if the
bidder withdraws his bid during the Tender
Evaluation Process.

Micro and Small Enterprises having valid Udyam
registration number (Udyog Aadhar
Memorandum number) are exempted from
payment of EMD

Performance Bank

Guarantee

The successful bidder will be required to submit
security deposit in the form of Performance Bank
Guarantee @5% (Five Percent) of the
estimated contract amount i.e. ¥26,200/-
(Rupees Twenty Six Thousand Two Hundred
only) from any Scheduled/Nationalized bank.

Transaction fees

Payment of Transaction fee as mentioned on the
MSTC portal through MSTC payment gateway
through/ NEFT/ RTGS in favour of MSTC Ltd. or
as advised by M/S MSTC Ltd. Please do not
transfer the transaction fee to Reserve Bank of
India, Imphal. The fees charged by MSTC needs
to be borne by the bidder only. Fees charged by
MSTC Ltd. will not be refunded by the Bank in any
case.

Date of publication of
minutes of the pre-bid
meeting on RBI website

September 01, 2025 (Monday) at 6 PM

Last Date of Submission of
EMD

On or before 05:00 PM of September 15, 2025
(Tuesday)

Date of Starting of online
submission of e-Tender
(Technical Bid and
Financial Bid) at
www.mstcecommerce.com

August 25, 2025 (Monday) from 06:00 PM
onwards

Date & time of closing of
online submission of e-
Tender (Technical Bid and
Financial Bid)

September 16, 2025 (Tuesday) at 02:00 PM

Date and time of opening of
Part—I (Technical Bid)

September 16, 2025 (Tuesday) at 3:00 PM

Date of opening of Part-Il
(Financial Bid)

Part-Il  (Financial Bid) will be opened
electronically of only those bidder(s) whose Part-
| (Technical Bid) is found acceptable by RBI,
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Imphal. Such bidder(s) will be intimated regarding
date of opening of Part-Il (Financial Bid) through
valid email provided by them.

“This notice is being published for information only and is not an open invitation
to quote in this limited tender. Participation in this tender is by invitation only.
Unsolicited offers are liable to be ignored. Firms are required to submit only one

bid accompanied by EMD. Multiple bids may be rejected ”
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E-Tender for appointment of Concurrent Auditor from October 01, 2025 to
September 30, 2026 by Reserve Bank of India, Imphal

RBI/IMPHAL/HRMD/3/25-26/ET/418

Reserve Bank of India (RBI), Imphal (hereinafter referred to as the "Bank”) invites E-
Tenders (on or before 02:00 PM, September 16, 2025) under Two — Bid system
(Technical & Financial Bid) for Appointment of Concurrent Auditor for the period
October 01, 2025 to September 30, 2026 for RBI, Imphal, with the provision of renewal
for a maximum of two more years, one year at a time, subject to satisfactory

performance under a system of appraisal at the end of the contract period by the Bank.

The Tender process will be executed through the e-Tendering portal of MSTC Ltd.

(https://www.mstcecommerce.com/ ). Interested tenderers must register themselves

with MSTC Ltd. through the aforementioned website to participate in the tendering
process. Tenders submitted only through the portal, will be accepted for the captioned
process. Tenders, if received (in any mode) after the said date and time, will not be
accepted by the Bank. For Tender documents details please visit “Tender Section” on

our website https://www.rbi.org.in or the MSTC portal.

The Tenderer should check the above website /e-portal for any Amendment
/Corrigendum /Clarification before submitting the bid. The Bank shall have the right
to cancel, modify the Tender and extend the deadline for submission of Tender.
Further, the Bank reserves the right to accept any Tender, either in full or in part

and to reject any or all the Tenders without assigning any reason thereof.

Place: Imphal
Date: August 22, 2025 General Manager (Officer-in Charge)
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DISCLAIMER

Reserve Bank of India, Imphal (hereinafter referred to as the "Bank”), has prepared
this document to give background information on the contract to the interested parties.
While the Bank has taken due care in preparation of the information contained herein
and believe it to be in order, neither the Bank nor any of its authorities or agencies nor
any of their respective officers, employees, agents, or advisors give any warranty or
make any representations, express or implied as to the completeness or accuracy of
the information contained in this document or any information which may be provided

in association with it.

The information is not intended to be exhaustive. Interested parties are required to
make their own inquiries and respondents will be required to confirm in writing that
they have done so, and they do not rely only on the information provided by RBI in
submitting the e-Tender. The information is provided on the basis that it is non —
binding on RBI or any of its authorities or agencies or any of their respective officers,

employees, agents or advisors.

The Bank reserves the right not to proceed with the Contract or to change the
configuration of the contract, to alter the timetable reflected in this document or to
change the process or procedure to be applied. It also reserves the right to decline to
discuss the matter further with any party expressing interest. No reimbursement of

cost of any type will be paid to persons or entities expressing interest.
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Important Instructions Regarding E-Tender

This is an e-procurement event of Reserve Bank of India (RBI), Imphal. The e-

procurement service provider is MSTC Limited.

Interested tenderers are requested to read and understand the Notice inviting e-

Tender and subsequent Corrigendum, if any, before submitting your online tender.
A) Registration:

The process involves bidder’s registration with MSTC e-procurement portal which is
free of cost. Only after registration, the bidder(s) can submit his/ their bids
electronically. Electronic bidding for submission of Technical Bid will be done over the
internet. The bidder should possess Class Il signing type digital certificate. Bidders
are to make their own arrangement for bidding from a personal computer/ laptop
connected with Internet. MSTC is not responsible for making such arrangements.

(Bids will not be recorded without Digital Signature).

SPECIAL NOTE:
THE TECHNICAL BID HAS TO BE SUBMITTED ONLINE at

www.mstcecommerce.com .

a) Bidders are required to register themselves online with MSTC Portal at

www.mstcecommerce.com — e-Procurement— PSU / Govt. Depts— Select RBI

Logo— Register as Vendor by filling up details and creating own user id and

password— Submit.

b) Bidders will receive a system generated mail confirming their registration in their

email which has been provided during filling the registration form.

c) In case of any clarification, please contact RBI/ MSTC, before the scheduled time
of E- Tender.

Contact person (MSTC Ltd):

MSTC Technical Help Desk — 07969066600 (for system settings)

S. Contact Person E-mail Phone no. Technical

No. Support
Shri Prashant pchitranjan@mstcindia.co.in 0361 -

1 Chitranjan, / 8592888286 2991199
Manager ghyopn2@mestcindia.in
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2 irl\‘/l” Debayan Kar, | . oon3@mstcindia.in 9831149790
3 arjlfl Srajan Gupta, | ghyopnl@mstcindia.in 9690044570

Contact person (Reserve Bank of India, Imphal):

Sl.No. Name Mobile Email
1 Shri Shelehu Pao D, 8595057160 shelehupao@rbi.org.in
Manager
2 Shri Bishwadip Das, 9365036277 bishwadipdas@rbi.org.in

Assistant Manager

B) System Requirements

(a) Windows 7 or above Operating System

(b) |

E-7 and above Internet Explorer

(c) Signing type digital signature
(d) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed in

t

he system

(e) To disable “Protected Mode” for Digital Signature Certificate (DSC) to appear in

t

he signer box following settings may be applied.
» Tools => Internet Options => Security => Disable protected Mode if
enabled - i.e., Remove the tick from the tick box mentioning “Enable
Protected Mode”.

Other Settings:

» Tools => Internet Options => General => Click on Settings under “browsing
history/ Delete Browsing History” => Temporary Internet Files => Activate
“Every time | Visit the Webpage”.

> To enable ALL active X controls and disable ‘use pop up blocker’ under
Tools — Internet Options — custom level (Please run IE settings from the

page https://www.mstcecommerce.com once).

C) Process of E-tender
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1. The Technical Bid and the Financial Bid shall have to be submitted online at

https://www.mstcecommerce.com/eprochome/rbi . Tenders will be opened

electronically on specified date and time as given in the tender.
2. All entries in the tender should be entered in online technical & financial
formats without any ambiguity.
3. Special note towards transaction fee:
The Bidders shall pay the transaction fee using “Transaction Fee Payment” Link
under “My Menu” in the vendor login. The Bidders have to select the particular
tender from the event dropdown box. The bidder shall have the facility of making
the payment either through NEFT or Online Payment. On selecting NEFT, the
bidder shall generate a challan by filling up a form. The bidder shall remit the
transaction fee amount as per the details printed on the challan without making
any change in the same. On selecting Online Payment, the bidder shall have
the provision of making payment using its Credit/ Debit Card/ Net Banking.
Once the payment gets credited to MSTC’s designated bank account, the
transaction fee shall be auto authorized, and the bidder shall be receiving a

system generated mail.

Transaction fee is non-refundable

The bidder will not have the access to online e-Tender without making the

payment towards transaction fee.

NOTE: Bidders are advised to remit the transaction fee well in advance before

the closing time of the event so as to give themselves sufficient time to submit

the bid.

4. Information about tender/ corrigendum uploaded shall be sent by email only
during the process till finalization of tender. Hence, the bidders are required
to ensure that the corporate email-id provided is valid and updated at the
time of registration of bidders with MSTC. Bidders are also requested to
ensure validity of their DSC (Digital Signature Certificate).

5. E-Tender cannot be accessed after the due date and time mentioned in the
Notice inviting e-Tender (NIT).

6. Bidding in E-tender

(a) Bidders(s) need to submit necessary EMD, Tender fees (if any) and

Transaction fees (If any) to be eligible to bid online in the e-Tender.
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Tender fees and Transaction fees are non-refundable. No interest will
be paid on EMD. EMD of the unsuccessful bidder(s) will be refunded
by the Tender inviting authority.
(b) The process involves Electronic Bidding for submission of Technical and
Financial Bid.
(c)The bidder(s) who have submitted transaction fee can only submit their
Technical Bid and Financial Bid through internet in MSTC website

https://www.mstcecommerce.com/ —Common Portal — Vendor Login —

Register - My menu— Auction Floor Manager — live event —Selection of
the live event.

(d) The bidder should allow running JAVA application. This exercise has to
be done immediately after opening of Bid floor. Then they have to fill up
Common terms/Commercial specification and save the same. After that
click on the Technical bid, if this application is not run, then the bidder will
not be able to save/submit his Technical bid.

(e) Afterfilling the Technical Bid, bidder should click ‘save’ for recording their
Technical bid. Once the same is done, the Financial Bid link becomes active
and the same has to filled up and then bidder should click on “save” to
record their Financial bid. Then once both the bids have been saved, the
bidder can click on the “Final submission” button to register their bid.

(f) Bidders are instructed to use Attach Doc button to upload documents.
Multiple documents can be uploaded.

(g) In all cases, bidder should use their own ID and Password along with
Digital Signature at the time of submission of their bid.

(h) During the entire e-Tender process, the bidders will remain completely
anonymous to one another and also to everybody else.

(i) The e-Tender floor shall remain open from the pre-announced date & time
and for as much duration as mentioned above. All electronic bids submitted
during the e-Tender process shall be legally binding on the bidder. Any bid
will be considered as the valid bid offered by that bidder and acceptance of
the same by the Tender inviting authority will form a binding contract
between Tender inviting authority and the Tenderer for execution of work.

() It is mandatory that all the bids are submitted with Digital Signature

Certificate, otherwise the same will not be accepted by the system.
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(k)Buyer reserves the right to cancel or reject or accept or withdraw or extend
the tender in full or part as the case may be without assigning any reason
thereof.

() No deviation of the terms and conditions of the tender document is
acceptable. Submission of bid in the e-Tender floor by any bidder confirms
his acceptance of terms & conditions of the tender.

(m) Any order resulting from this e-Tender shall be governed by the terms
and conditions mentioned therein.

(n) The Tender inviting authority has the right to cancel this e-Tender or
extend the due date of receipt of bid(s) without assigning any reason
thereof.

(o) No deviation to the technical and commercial terms & conditions are
allowed.

(p) Submission of bid in the e-Tender floor by any bidder confirms his
acceptance of terms & conditions for the tender. Any order resulting from
this tender shall be governed by the terms and conditions mentioned
therein. The tender inviting authority has the right to cancel this e-Tender
or extend the due date of receipt of bid(s) without assigning any reasons
thereof.

(q) The bid will be evaluated based on the filled-in technical & financial
formats.

(r) The documents uploaded by bidder(s) will be scrutinized. In case any of the
information furnished by the bidder is found to be false during scrutiny, EMD
of defaulting bidder(s) will be forfeited. Punitive action including suspension
and banning of business can also be taken against defaulting bidders.

(s)Bidders are requested to read the vendor guide and see the video in the

page https://www.mstcecommerce.com/eprochome/rbi/ to familiarize them

with the system before bidding.
7. Any order resulting from this tender shall be governed by the terms and

conditions mentioned therein.
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NOTICE INVITING TENDER
(Only through e-procurement)

E-Tender for appointment of Concurrent Auditor from October 01, 2025 to
September 30, 2026 by Reserve Bank of India, Imphal

RBI/IMPHAL/HRMD/3/25-26/ET/418

Reserve Bank of India (RBI), Imphal (hereinafter referred to as the "Bank”) invites E-
Tenders (on or before 02:00 PM, September 16, 2025) under Two — Bid system
(Technical & Financial Bid) for Appointment of Concurrent Auditor for the period
October 01, 2025 to September 30, 2026 for RBI, Imphal, with the provision of renewal
for a maximum of two more years, one year at a time, subject to satisfactory

performance under a system of appraisal at the end of the contract period by the Bank.

The Tender process will be executed through the e-Tendering portal of MSTC Ltd.

(https://www.mstcecommerce.com/ ). Interested tenderers must register themselves

with MSTC Ltd. through the aforementioned website to participate in the tendering
process. Tenders submitted only through the portal, will be accepted for the captioned
process. Tenders, if received (in any mode) after the said date and time, will not be
accepted by the Bank. For Tender documents details please visit “Tender Section” on

our website https://www.rbi.org.in or the MSTC portal.

The Tenderer should check the above website /e-portal for any Amendment
/Corrigendum /Clarification before submitting the bid. The Bank shall have the right to
cancel, modify the Tender and extend the deadline for submission of Tender. Further,
the Bank reserves the right to accept any Tender, either in full or in part and to reject

any or all the Tenders without assigning any reason thereof.

Place: Imphal
Date: August 22, 2025 General Manager (Officer-in Charge)
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c: I8 THUNCH OIcd & M1l ¥ Ue difta fAfde q8are g1 dad AR 9 &1
goft- n/my v &t die wH & 3u PAfaer § i oR & for ur €1 Siefierdrelt & ware &

St § fob 9 319t urrar &t S a4 & AN U8 §HRT d§9I8e https://www.rbi.org.in
R e fie R WMl 3o & & Sxb UH HH S AL died

(https://www.mstcecommerce.com ) GR 30T US{IBRUT HRAT I 3R Had T

3{1AGT BT BT

Note: This is a limited tender enquiry through MSTC portal. Only Category- II/lll/IV CA

firms of State of Manipur are eligible to participate in this Tender. Bidders are advised

to first visit “Tenders” link on our website https://www.rbi.org.in to check their eligibility.

Eligible firms wishing to apply should register themselves with MSTC Portal

(https://www.mstcecommerce.com ) and apply online only.

A. | 3-Ffgerd. RBI/IMPHAL/HRMD/3/25-26/ET/418
e-Tender no
B. | Rfdgr &M YR ReTd S, THBTA §RT 01 TR, 2025 J
Name of Tender 30 RdeR, 2026 % THAW! @1 TEH Bt
RS ERRICE
E-Tender for appointment of Concurrent Auditor
from October 01, 2025 to September 30, 2026
by Reserve Bank of India, Imphal
C. | Afger &1 adtmr 3-UIRIRHe R (3FarsT HRT | - doh-idt
Mode of Tender St R wm o - fodim SR
www.mstcecommerce.com o HIEIH T)
e-Procurement System (Online Part | -
Technical Bid and Part Il - Financial Bid through
www.mstcecommerce.com )
D. | s-fAfger &ntiamwﬁﬁrfﬁ August 22, 2025, 06:00 PM
IREIE  deNRe W
SI3dle & oy Iuersy
Date of Notice Inviting e-
Tender available for
download on RBI website
E. aﬂ?ﬂ-q—q‘mﬁﬁfﬁ August 29, 2025, 11:00 AM
Date of Pre-Bid meeting
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https://rbi.org.in/hi/web/rbi
https://www.mstcecommerce.com/
https://rbi.org.in/en/web/rbi/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/

SIcHl-gd 93 BT R

Venue of Pre-Bid meeting

HRAT RoTd dp, S7pTd, AFG S8 Uey
faymT, TfoTgR faemgyT & G, ferartRi
Qi-Ral, 3FhTd- 795001

Reserve Bank of India, Imphal, Human
Resource Management Department, Opp.
Manipur Legislative Assembly, Lilashing
Khongnangkhong, Imphal — 795001

fAfaar &1 sraEHT 9o

Estimated value of tender

3524 A @t ANl Ofed SR Siugct &
ABR) @ ¥37,000/- Ufd ATE (T T Iigd 3R
S &l BISHR)

%5.24 Lakh (including GST & all other costs)

@ %37,000/- per month (including all costs and
excluding GST)

ERIEIRE

Earnest Money Deposit

310,480/~ (SITHTHT ARTA BT 2%) [HRAT Rerd
%, SERIA & e T WAl U=AT -8691537, IFSC
— RBISOIMPAO01 (0=Zero) T NEFT & HIeqH ¥
ST foran ST §, fora® NEFT @i fewgoft &
3ATUHT ATH/H YT BT A1H/Mdar &1 A 3ifdd 8]

Y&H T4 oY JgHl 1 g A TS B

10,480/- (2% of Estimated Cost) [To be
deposited through NEFT in favor of Reserve
Bank of India, Imphal in the A/c No.- 8691537,
IFSC — RBISOIMPAO1 (0=Zero) mentioning
your Name/ Company Name/ Name of Tender
in NEFT transaction remarks]

Micro and Small Enterprises having valid
Udyam registration number (Udyog Aadhar
Memorandum number) are exempted from
payment od EMD

e dob RS (B SidIGTdl gRT SIHI ST BT 5% SHT

Performance Bank | fooa1 ST 8)

Guarantee (5% of Estimated Cost to be submitted by the
successful bidder)

e Yob THUECH Uicd H Ifediiad SR THTECRR

Transaction fees U Tcd/TsUh /3RSty & a1ed 3
THUHERT fafics & ua # a1 9ad THUCRR

faftes grT MR SUR Fed Yo &I
YA &Y | AT AT Yeb YR Retd
SIHTA Dl XA 9 P | THTHCH gRT fer
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T Ycoh had Slciialdl gRI 61 dg (bl ST 5 |
THUECH fefics gRT foran T Yeb fovdt ot
fufa & S gR1 amuw &t fovar S|

Payment of Transaction fee as mentioned in the
MSTC portal through MSTC payment gateway
through/ NEFT/ RTGS in favour of MSTC Ltd.
or as advised by M/S MSTC Ltd. Please do not
transfer the transaction fee to the Reserve
Bank of India, Imphal. The fees charged by
MSTC needs to be borne by the bidder only.
Fees charged by MSTC Ltd. will not be
refunded by the Bank in any case.

RIS dgHTEe W diel-gyd
3% & HRIGT P UHIRH Pt
faf

Date of publication of
minutes of the pre-bid
meeting on RBI website

September 01, 2025

SUAS! ST B4 ot Sifaw
fafy

Last Date of Submission of
EMD

01 RIdeR 2025 &1 TMH 05:00 T T I US|

On or before 05:00 PM of September 15, 2025

www.mstcecommerce.com
W 3-Ffer @@ et 3R
focia el SfiarRd o
& B fafd

Date of Starting of online
submission of e-Tender
(Technical Bid and Financial
Bid) at
www.mstcecommerce.com

August 25, 2025, 06:00 PM

3-Ffde @@el Sl ok
fodia i) SiiHarRd S
TR B A SR IHg

Date & time of closing of
online submission of e-
Tender (Technical Bid and
Financial Bid)

September 16, 2025, 02:00 PM

HIT-| (Th-ilep! Sietl) TeH Bl
fafy stk gw

Date and time of opening of
Part—I (Technical Bid)

September 16, 2025, 03:00 PM

lmll(ﬁ?ﬂna“ﬁﬂ)@aﬁﬁ
fafdy

Date of opening of Part-ll
(Financial Bid)

HAT-Il (A<ig dicl) &dd Il dleicrdanst o

gddgiFe U 4 Widl Sul fSHel YET-
(bl Sllelh) SRENSME, SR GRI Wb
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https://www.mstcecommerce.com/

UTg SEl | U Sieierarst &1 3-d gRI 4T 7T
Y SHA P AT J HIT-1| (Fa=ita Siefh Wi &
fafy & SR H Ford faar e

Part-1l  (Financial Bid) will be opened
electronically of only those bidder(s) whose
Part-l (Technical Bid) is found acceptable by
RBI, Imphal. Such bidder(s) will be intimated
regarding date of opening of Part-Il (Financial
Bid) through valid email provided by them.
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TENDER NOTICE!/ Instruction for bidders

E-Tenders are invited under Two-Bid system from Category- II/lll/ IV Concurrent Audit
Firms registered with ICAI for the State of Manipur for Appointment of Concurrent
Auditor for the period October 01, 2025 to September 30, 2026 for Reserve Bank
of India (RBI), Imphal (hereinafter referred to as Bank) with the provision of
renewal for a maximum of two more years, one year at a time, subject to
satisfactory performance under a system of appraisal at the end of the contract

period by the Bank

1. The intending bidders should refer scope of work, terms and conditions of the

tender before submitting the bid.

2. Before submitting the tender, the bidders must satisfy themselves as to the
eligibility and other criteria prescribed therein. It may also be noted that the terms
and conditions specified herein are indicative in nature and the same shall not
restrain the Bank from imposing or requiring the bidder to agree upon such further
or other terms and conditions at the time of executing the agreement with the
successful bidder, or to alter, modify or omit the terms and conditions contained
herein, as are considered necessary for the due and proper execution of the work

to be awarded under this tender.

3. Corrections, if any, in the quotation shall be duly authenticated with full signature

of authorized person.
4. Bidder/authorized signatory of the bidder shall sign on each page of the tender.

5. In the first stage, the Technical Bid (Part-l) will be opened on September 16, 2025,
at 03:00 PM at the Bank. The bid of any bidder who has not complied with one or
more of the conditions prescribed in the terms and conditions will be summarily
rejected. Subsequently, the selected technical bids will be evaluated as per the
methodology given in the tender document. Decision in this regard will be at the

sole discretion of the Bank.

6. The Financial Bid (Part-1l) of only those bidders, who have been short-listed in first
stage will be opened. The bidders who have been short-listed will be intimated

regarding date and time of opening the financial bids.
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10

11.

12.

. No deviations/ conditions shall be stipulated by the Concurrent Auditor in both

technical and financial bids. Conditional tenders will not be accepted and will be

summarily rejected.

. Tender would remain open for acceptance for 90 days from the date of opening

Technical Bid (Part-1) of the tender or till the date of finalization of tender,

whichever is earlier.

. Falsification/ suppression of information shall lead to disqualification of the bidder/

cancellation of contract even after award of work during the currency of the

contract.

. Canvassing or offer of an advantage or any other inducement by any person with
a view to influencing acceptance of a bid will be an offence under relevant laws
as applicable in the matter. Such action will result in the rejection of bid, in

addition to other punitive measures.

The Bank is not bound to accept the lowest tender and reserves the right
to accept either in full or in part any tender or to reject any or all the tenders

received without assigning any reason thereof.

In case the bidder has any doubt about the meaning of anything contained in the
Tender document, he / she shall seek clarification from the Bank not later than
ten days before submitting his bid. Any such clarification, together with all details
on which clarification had been sought, will also be forwarded to all bidders
without disclosing the identity of the bidder seeking clarification. All
communications between the bidder and the Bank shall be carried out in writing.
Except for any such written clarification by the Bank which is expressly stated to
be an addendum to the tender document issued by the Bank, no written or oral
communication, presentation or explanation by any other employee of the Bank

shall be taken to bind or fetter the Bank under the contract.
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TENDER DOCUMENT — CONTENTS

. The Tender Invitation Document has been prepared for the purpose of inviting
tenders for Appointment of Concurrent Auditor for the period October 01, 2025
to September 30, 2026 by Reserve Bank of India (RBI), Imphal. The tender

document comprises of:

Form 1 (Technical Bid Form)

Form 2 (Financial Bid Form)

Form 3 (Details of Full Time Partners)
Form 4 (Details of Full Time Employed CA)
Form 5 (Details of the Experience of the Firm in Banks/RBI Audits)
Eligibility Criteria

Evaluation Criteria (with Annex | & I1)
Terms and Conditions

Undertaking (Annex-A)

Synopsis for Auditor (Annex-B)

Supporting Documents (Annex-C)

Draft Agreement (Annex-D)

. The bidder is expected to examine all instructions, forms, terms and conditions
in the tender document. Failure to furnish all information required by the tender
document or submission of a tender not substantially responsive to the tender
document in every respect will be at the bidder’s risk and may result in rejection
of his/her/their bid.

. The bidder shall not make or cause to be made any alteration, erasure or

obliteration to the text of the Tender document.
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Form-1: Application for appointment as Concurrent Auditor: Technical Bid Form

Name of the CA firm

Constitution

Complete Postal Address with PIN Code

Number and places of branches of CA firm, if any
Mobile Number

Telephone Number

Email Address

© N o g B W N =

Date of establishment of the CA firm

[Documentary evidence may be submitted]

9. | Firm Registration Number with ICAI

[Documentary evidence may be submitted]

10. | Unique Code Number - RBI

11. | Firm’s RBI Category

12. | GST Number
[Copy of the GST Registration may be submitted]

13. | Permanent Account Number (PAN)
[Copy of the PAN may be submitted]

14. | Whether currently under cooling period for RBI Concurrent Audit?

15. | Whether previously worked as Statutory Central /Branch /

Concurrent Auditor in RBI?

16. | Name and membership number of the Full Time Fellow Charted
Accountants (FCAs) Partners who were exclusively associated
with the firm throughout the calendar year immediately preceding
the year of empanelment.

[Details of the partners may be provided in the Form-3]

17. | Name and membership number of the full time CA partner who
were exclusively associated with the firm for more than five years
and upto seven years.

[Details of the partners may be provided in the Form-3]

18. | Name and membership number of the full time CA partner who
were exclusively associated with the firm for more than seven

years and upto 10 years.
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[Details of the partners may be provided in the Form-3]

19.

Name and membership number of the full time CA partner who
were exclusively associated with the firm for more than 10 years.

[Details of the partners may be provided in the Form-3]

20.

Name and membership number of the qualified CAs employed in
the firm.
[Details of the CA employed may be provided in the Form-4]

21.

Average of annual turnover of previous three years of the firm
from Audit Services only (as distinct from other activities e.g.
consultancy).

[Documentary evidence may be submitted]

22.

Number of Skilled Staff in the firm (Group 2 of CA Intermediate or

above)

23.

Number of completed years of experience of the CA firm in bank
audits as Concurrent Auditors /Statutory Central/ Branch Auditor.
[Details of bank audit experience may be provided in the

Form-5]

24.

Name and membership number of Full Time Partners having

eight or more years of Bank Statutory Audit Experience.

25.

Details of previous experience in RBI Audits as Concurrent
Auditor/Statutory Central/ Branch Auditors.

26.

Name and membership number of Full Time CA Partners who
have acquired additional qualifications.

[Details of the additional qualifications may be provided in
the Form-3]

27.

Whether the CA firm or any of its CA partners were reprimanded
by National Financial Reporting Authority (NFRA) in the previous
three years?

If yes, the detail thereof may be provided.

28.

Whether the CA firm or any of its CA partners were reprimanded
by Quality Review Board in the previous three years?

If yes, the detail thereof may be provided.
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29.

Whether the CA firm or any of its CA partner/s and/or any of the
CA employee/s of the firm was/were held guilty of professional
misconduct during the previous five years under the Chartered
Accountants Act 19497

If yes, the detail thereof may be provided.

30.

Whether the CA firm had refused to take up the assigned
concurrent audit or left the concurrent audit assigned to it by RBI
before completion of stipulated three years period, in the previous
three years?

If yes, the details thereof may be provided.

31. | Have you currently applied for appointment as Concurrent Auditor
in any other RBI Office/Department? If yes, details thereof
32. | Any other relevant information, the firm wishes to indicate.

I/We declare as under:

(1) I/We confirm that the information furnished above is true and correct and we have

not been de-panelled / blacklisted by any organization in the past and we fulfil all the

conditions of eligibility for appointment with the Bank as a Concurrent Auditor. If the

details provided above are found to be incorrect / not true at a later date, then the

appointment may be cancelled.

(2) I/'We have read the terms and conditions stipulated for appointment as Concurrent

Auditors of the Bank and I/We also understand that the Bank reserves the right to

accept or reject the application without assigning any reasons thereof.

Place:

Date:

Name and Signature of Authorised

Signatory with the Seal of the CA Firm
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Form-2: Application for appointment as Concurrent Auditor: Financial Bid Form

Name of the CA firm
Complete Address
Monthly remuneration for carrying our

concurrent audit in RBI (including all costs and
excluding applicable taxes) (Amount in Rupees

- in words and figures)

Place: Name and Signature of Authorised
Date: Signatory with the Seal of the CA Firm
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Form-3: Details of Full Time Partners

Name of Date of Date Members | Other Number of
the Full awarding | of hip Qualifications * | years of
Time joining | Number experience
Partners | ACA | FCA | of the in Bank
firm Statutory
Audit

*Indicate only if the partner has acquired the following
qualifications Additional qualification

From
Diploma in Information Systems (DISA) ICAI
Certified Information System Auditor (CISA) ISACA, USA
Certified Public Accountant (CPA) AICPA, USA
Certified Internal Auditor (CIA) 1A, USA
Certified Fraud Examiner (CFE) ACFE, USA.
(i) IND AS (ii) Forensic Accounting and Fraud Prevention (iii) Public ICAI

Finance & Government Accounting (iv) Concurrent audit of Banks
(v) Anti Money Laundering Law (vi) Forex and Treasury
Management (vii) Goods and Service Tax
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Form-4: Details of Full Time Employed CA

Name of the
employed CA

Date of
joining the
firm

Membership
Number

Other
Qualifications

Experience

27 | Page




Form-5: Details of the Experience of the Firm in Banks/RBI Audits

Type of Audit *

Name of the Bank

Branch/ Office

Experience of the
Firmin
Banks/RBI Audits
(from/to date)

* Statutory Central / Statutory Branch / Concurrent Audit
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V1. Eligibility Criteria

The Bank invites e-Tenders under Two — Bid system (Technical & Financial Bid) for

Appointment of Concurrent Auditor for the period October 01, 2025 to September 30,
2026 for RBI, Imphal.

1.

The applicant firm should be a Category-Il/11lI/IV Concurrent Audit firm registered
with ICAl for the State of Manipur to be eligible for appointment as Concurrent
Auditor.

. The minimum monthly remuneration will be Rs.37,000/- (Rupees Thirty-Seven

thousand) inclusive of all costs and exclusive of GST.

. The applications indicating less than the minimum monthly remuneration will be

rejected.

. The documentary evidence must be uploaded with respect to each criterion. The

type of documents has been listed in Annex-C. The eligibility of the firm will be
decided on the basis of the documents uploaded by the firm. If the required
documents are not uploaded by the bidders, the bids submitted by the bidder

concerned will be rejected and not processed further.

. Please note that firms which are currently Statutory/ Statutory Branch Auditors/

Concurrent Auditors of RBI and those firms which have conducted such audits in
RBI in the past but at least two years have not elapsed since the completion of

such assignment as on September 30, 2025 are NOT eligible.

. The firm or no partner should have been subjected to any disciplinary proceedings

initiated by the ICAI.

. The firm or partners of the firm should not have been debarred or blacklisted by

any Government / Semi—Government organization/ Institution in India or abroad.
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VII. Evaluation Criteria

. The appointment methodology comprises a two-stage process, involving
technical and financial bidding, with separate evaluation for the two stages. The
technical evaluation being completed prior to opening of financial bids.

. In the technical evaluation, the bidding firms may be sorted in descending order
of their respective technical scores. The top five firms or the total number of

bidding firms, whichever is less may be considered for financial bid evaluation.

. Technical Bids of applicants will be evaluated based on the eligibility criteria as
indicated, after scrutinizing all the relevant documents submitted by the bidders
and as per the methodology given in Annex- I.

. Quality, competence, and reliability of the firm is of paramount importance in
this tender. The decision of appointment would be made as under:

i. The Bank shall simultaneously notify the bidders indicating the
date and time set for opening of the financial bids. The notification
will be sent by e-mail.

ii. The financial bids shall be opened publicly in the presence of the
bidders representatives who choose to attend (only one
representative per bidder). The name of the bidder, the quality
score and the offered prices shall be read aloud and recorded
when the financial bids are opened. Financial Bids of applicants
will be evaluated as per methodology given in Annex-Il.

iii. The final evaluation will be done by combining the marks secured
in the technical and financial evaluation in the ratio of 70:30 with
the bidder obtaining the highest total marks becoming eligible for
appointment.

iv. In the event of a tie after final evaluation, the tie may be resolved
by evaluating the firm based on four parameters of technical
evaluation viz. (1) Experience of the CA firms in bank audits (2)
Overall experience of the firm (3) No. of full time FCA Partners
and (4) Average Turnover, with these parameters being
sequentially considered e.g., if there is a tie between firm ‘A’ and
‘B> after final evaluation then the points obtained under

‘experience in bank audits’ parameter may be considered for
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deciding the successful bidder. In the event of tie under the above
parameter also, the points obtained under the subsequent

parameter i.e., overall experience of the firm may be considered

and so on.
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Appointment of Concurrent Auditors in RBI - Technical Evaluation

Annex -1

Time CA partners
with  the

Number of Partners

firm -

each Full-Time CA

partner associated

with the firm for

more than five years

and upto seven
years.

¢ One and half point
(1.5) for each Full-
Time CA partner
associated with the
firm for more than
seven years and

upto ten years.

completed years
from the joining
date of CA

partner.

SI. Parameters Scoring scale Remarks Score

No.

1. | Experience of the CA | Half point (0.5) for | Establishment
Firm every calendar year. |year as per the

[Maximum 15 | ICAIl data
Points]

2. |Full Time Fellow|One and half (1.5) | Number of Full
Chartered Point for each Full- | Time FCA
Accountant  (FCA) | Time FCAs. associated with
Partners [Maximum 12 the firm

Points] throughout the
calendar year
immediately
preceding the
year of
empanelment.

3. | Association of Full-| e One point (1.0) for | Number of
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e Two points (2.0) for
each Full-Time CA
partner associated
with the firm for
more than ten
years.

[Maximum 10

Points]

Key Professional
Staff - Full Time CA

Employees

One point (1.0) each
for Full Time CA
employees.

[Maximum 8 Points]

Average of annual
turnover of previous
three years of the
firm  from  Audit
Services only (as
distinct from other
activities e.g.

consultancy)

eOne point (1.0)
each for turnover of
100 lakh average
turnover and its
multiples in metro
cities (Mumbai,
Delhi, Chennai,
Average of annual
turnover of
previous three
years of the firm
from Audit Services
only (as distinct
from other.

eOne point (1.0)
each for completed
¥ 60 lakh and its
multiples at other
places. [Maximum
10 Points]

e.g., If a firm is
situated in Delhi
having average
turnover of ¥ 450
lakh, it would be
awarded four
points. In non-
metro  centres,
the firm  with
same  turnover
would get seven

points.
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Number of Skilled

Quarter point (0.25)

e.g., If a firm has

Staff - Qualified in |each for Full Time |30 Full Time
Group 2 of CA/| Qualified Skilled Staff | Qualified Skilled
Intermediate [Maximum 12 | Staff, then 7.5
Points] points would be

awarded.
Experience of the CA | Half point (0.5) each | e.g., In case the

firm in bank audits as
Concurrent Auditors
[Statutory  Central/
Branch Auditor

for completed one
year of experience of
the CA firm in bank

audits as concurrent

Auditors and/ or
Statutory Central
Auditors and/or
Branch Auditors.

[Maximum 20

Points]

CA firm has 17
years of
experience in
bank audits as
Concurrent

Auditor/ Statutory
Central /Branch
Auditor, 8.5
points would be

awarded.

Number of Full Time
Partners having
eight or more years
of Bank Statutory

Audit experience.

One point (1.0) each
for Full Time Partner
having eight or more
years of Bank
Statutory Audit
experience.

[Maximum 4 Points]

e.g., if a firm has
Full
Partners having
than 10

of

five Time
more
years
experience of
Bank
Audit, then four

points would be

Statutory

awarded.

Previous experience
in RBI Audits as
Concurrent
Auditor/Statutory
Central/
Auditors.

Branch

No Prior
Experience of
Audits in RBI - [Nil
Point]

In case of new
firm having no
prior audit
engagement with
RBI,

no point
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e Prior Experience of
Audits in RBI - [3.0
Points]

[Maximum 3 Points]

would be

awarded.

10.

Additional
qualifications/

continuous

skill

upgradation of the

Full Time

Partners.

CA

e Half point (0.5) each

for any of these

additional
qualifications (i)
Diploma in

Information Systems
(DISA) from ICAI (ii)
Certified Information
System Auditor
(CISA) from ISACA,
USA (iii) Certified
Public ~ Accountant
(CPA) from AICPA,
USA (iv) Certified
Internal Auditor (CIA)
from 1A, USA (v)

Certified Fraud
Examiner (CFE) from
ACFE, USA.

e Quarter point (0.25)
each for any of the
certification courses
from ICAIl in viz. (i)
IND AS (ii) Forensic
Accounting and
Fraud Prevention (iii)
Public Finance &
Government

Accounting (iv)

One Full Time CA
Partners will be
awarded  point
only for one

qualification.
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Concurrent audit of
Banks (v) Anti Money
Laundering Law (vi)
Forex and Treasury
Management (vii)
Goods and Service
Tax.

[Maximum 6 Points]

Profes

sional Track Record

11.

The CA firm or any of
its CA partners
reprimanded by
National  Financial
Reporting Authority
(NFRA) in previous

three years.

In case, in previous
three years, the CA
firm or any of its
partners have been
issued/ imposed an
Advisory / Caution/
Penalty (Monetary)
by NFRA — [Negative
10 points].

[Maximum ‘0’ Point]

12.

The CAfirm or any of
its CA partners
reprimanded by
Quality Review
Board in previous

three years.

The score of the firm,
will be reduced by 10
points, in case, in
previous three years,
the CA firm or any of
its partners have
been issued an
advisory by the
Quality Review
Board.

[Maximum '0' Point]
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13.

Professional

Misconduct by a
member as per ICAI
in the previous five

years.

The score of the firm
will be reduced by 10
points, if the CA firm
or any of its CA
partner/s and/or any
of the CA employee/s
of the firm was/ were
held guilty of
professional
misconduct  during
the previous five
years under the
Chartered
Accountants Act
1949.

[Maximum ‘0" Point]

14.

Refusal of Audit/s
allotted by RBI in the

previous three years.

The score of the firm,
will be reduced by 10
points, in case, in the
previous three years,
the CA firm had
refused to take up the
assigned concurrent
audit or left the
concurrent audit
assigned to it by RBI
before completion of
stipulated three years
period.

[Maximum '0' Point]
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Annex - I

Appointment of Concurrent Auditors in RBI, Imphal - Criteria for Financial Bid

Evaluation
Sl. No. Particulars of the Bid Formula*

1 Lowest Bid (L1) L1 /L1
2 L-2 L1/L2
3 L-3 L1/L3
4 L-4 L1/L4
5 L-5 L1/L5
6 L-6 L1/L6

L-n L1/Ln

* Value upto two decimal points

Score under the financial evaluation x = Lowest Financial Bid Amount L1
Financial Bid Amount x
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VIIl. Terms and Conditions

1. Tenders (Technical and Financial bids) are invited from Category- Il/llIl/ IV

Concurrent Audit (CA) firms registered with ICAIl for the State of Manipur for

conducting Concurrent Audit of Reserve Bank of India (RBI), Imphal (hereinafter

referred to as Bank)

2. The profile of the audit firm should include information of partners, staff strength

(skilled) and previous experience of similar auditing etc.

3. The two-stage tendering process would be as under:

(i)

(ii)

(iii)

(iv)

Tender is invited comprising a two-stage process involving technical and

financial bidding with separate evaluation for the two stages

The first stage will be evaluation of the technical bids. The detailed criterion for

technical evaluation is given in Annex-I The maximum marks that can be

secured under technical evaluation will be 100.
The second stage will be the opening of the financial bids of the firms that have
qualified in the technical evaluation. The maximum marks that can be secured
under financial evaluation will be 100 as detailed in Annex-II.
The final evaluation will be done by combining the marks secured in the technical
and financial evaluation in the ratio of 70:30, with the bidder obtaining the highest
total marks becoming eligible for appointment as Concurrent Auditor of the Bank.
In the eventuality of a tie in the final evaluation, the appointment may be made
based on four parameters of technical evaluation viz. (1) Experience of the CA
firms in bank audits (2) Overall experience of the firm (3) Full time FCA Partners
and (4) Average Turnover, with these parameters being sequentially considered
e.g., if there is a tie between firm ‘A’ and ‘B’ after final evaluation then the points
obtained under ‘experience in bank audits’ parameter may be considered for
deciding the successful bidder. In the event of tie under the above parameter
also, the points obtained under the subsequent parameter i.e., experience of the

firm may be considered and so on.

4. The firm selected on the basis of the above process will be eligible for appointment

as concurrent auditor initially for the period October 01, 2025 to September 30,

2026, with the provision of renewal for a maximum of two more years, one year at

a time, subject to satisfactory performance under a system of appraisal at the end

of the contract period by the Bank. The appraisal of performance will be done on
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parameters including quality of work, adequacy of Chartered Accountants and other

skilled staff deployed, timeliness of submission of reports and such other

parameters considered relevant by the Bank.

. Payment Terms —

a. The minimum monthly remuneration shall be ¥37,000/- (Rupees Thirty-Seven
Thousand only) exclusive of GST and inclusive of all costs for undertaking the
Concurrent Audit of the Bank. The remuneration specified would be applicable
for the period of three years and will not be changed on renewal. The
remuneration would be paid after deduction of Income Tax at source in terms of
Section 194-J of the Income Tax Act 1961 and other applicable taxes.

b. The quoted remuneration shall be final and irreversible. The payment shall be
made electronically within a reasonable period after submission of bill by the firm.
The Bank shall not be liable for any penalty for delay in payment for reasons
beyond its control. The remuneration quoted shall be fixed and binding without
any escalation whatsoever till one year or on extension of time or renewal.

c. No advance shall be paid. Bill for monthly remuneration may be raised by the
Concurrent Audit firm on a monthly basis and the same shall be settled after
deducting all applicable statutory taxes. The payment shall be made within 30
days through NEFT from the date of submission of complete bill.

. The Concurrent Audit firm must deploy minimum prescribed complement of Staff (1

Chartered Accountant + one Skilled Staff). The skilled staff should have at least

qualified in Group 2 of the CA intermediate or Groups Il of IPCC (Integrated

Professional Competence Course) and undergoing Article training. The team

should have working knowledge of computers/ systems.

. Penalty - The presence of Chartered Accountant/ Partner of the firm on all working

days (including CTS working days) during working hours is mandatory. The staff as

indicated in the aforementioned para (Serial point no. 6) have to be present on all
working days of the Bank and observe the working hours of the Bank. The presence
of the above staff would be monitored by the Bank (physical/ electronic swipe card).

Absence of any one or more of the deployed staff/ suitable similar/ equivalent

substitute staff would attract a penalty of ¥500/- per day. Under all circumstances,

it should be ensured that each of the members are deployed in the Bank on a

continuous basis for at least a period of six months. In normal course, the team

deployed by the firm should not be shuffled, but only under extreme exigencies, and
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8.

10.

11.

12.

even in such situations, it should be ensured that the entire team of two (2)
Chartered Accountant and skilled staff are replaced in a staggered manner with a
minimum gap of one (01) month.

The firms which are currently Statutory Branch Auditors/ GST Auditors/
Concurrent Auditors of Reserve Bank of India and those firms which have
conducted such audits in Reserve Bank of India in the past but at least two
years have not elapsed since the completion of such assignment, as on
September 30, 2025 are NOT eligible to apply. An undertaking to this effect
in attached Annex-A is required to be submitted by the firm.

An indicative list of activities covered under the audit and ‘Synopsis for Concurrent
Auditors’ is given in Annex-B. All the departments of Imphal Regional Office shall
be covered under Concurrent Audit. The firm shall assist the Bank’s staff in
determination of all statutory taxes and returns thereof. The firm will prepare, and
file Income Tax/ GST returns of the Bank (and any other related return/s which
may come in force subsequently) at the designated intervals. The said list (Annex-
B) is only tentative/ indicative in nature and is subject to change based on the
revisions done by the Bank from time to time. The Bank reserves the right to add/
delete areas of work by Concurrent Auditors (CA) as per its requirement for which
there would be no change in the monthly remuneration quoted and agreed.

The Bank will not provide any other facility/ charges to staff besides suitable sitting
space. The CA or his/her staff shall not use the premises, properties, fixtures,
fittings, etc., of the RBI premises for any purpose other than works related to his/
her job. The CA shall be responsible for taking adequate care of all equipment and
materials provided by the Bank

The Bank does not bind itself to accept the lowest or any tender and reserves to
itself the right to accept or reject any or all the tenders, either in whole or in part,
without assigning any reason for doing so.

Scope of work —

i. The scope of audit will include areas of work as mentioned in Annex-B of the
tender document.

ii. The functions as specified in the scope and coverage may be enlarged from
time to time depending upon the needs of the Bank without change in

remuneration.
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13

14.

15.

16.

17.

18.

iii. The CA shall indemnify and keep indemnified, defend and hold good the
Reserve Bank of India, its directors, officers, employees and agents against
loss, damages or claims arising out of any violations of applicable laws,
regulations, guidelines during the contract period and for the breach committed
by the CA on account of misconduct, omission and negligence by the CA.

iv. The firm / CA will be responsible for any omission or commissions on its part in
respect of any transactions seen by them. In case any serious act of omission
and commission is noticed in the working of the audit firm, the Bank reserves
the right to report to the Institute of Chartered Accountants of India for such
actions as they may deem fit.

A quarterly meeting with the Concurrent Auditors will be held with Bank’s

Management Team/ HoDs after the end of every quarter to review the working of

the Office in the quarter and discuss changes in the tax laws/ structure and its

impact on the Bank.

All erasures and alterations made while filling the tender must be attested by

initials of the tenderer. Overwriting of figures is not permitted. Failure to comply

with either of these conditions will render the tender void at the Bank's option. No
request for any change in remuneration or conditions after the opening of the part
Il tender will be entertained.

The process of selection of concurrent auditors will be completed through e-
Tendering. All chartered accountant firms are required to register themselves on

https://www.mstcecommerce.com for e-Tendering process.

Please note that for applying under the e-Tendering process, a firm should be
registered on the MSTC portal. Therefore, you are requested to expedite bidder
registration for participation in the tender process.

Part-l of the tender will be opened on September 16, 2025, 03:00 PM and Part-l|
of the tender will be opened for eligible tenderers subsequently. Firms are advised
to use only the forms supplied by the Bank and not to use any other forms.
Incomplete tenders are liable for rejection.

The Bank reserves the right of addition/ alteration of the scope of audit by adding
to or omitting any work without prejudice to this appointment. There would be no
change in the monthly remuneration on account of this change in the areas of

audit.
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19.

20.

21.

22.

23.

24.

25.

All disputes arising out of or in any way connected with this appointment shall be
deemed to have arisen at Manipur and only Courts in Imphal shall have the
jurisdiction to determine the same.

The firm / CA shall not sublet, transfer or assign the contract or any part thereof
without the prior written approval of the Bank to any other firm. In case of breach
of these conditions, the Bank may serve a notice in writing on the Auditor
rescinding the contract, without prejudice to Bank’s other remedies against the
Auditor.

It shall be the firm/ CA’s responsibility to ensure that the obligations under the
terms of this contract are duly performed and observed. If the CA fails to carry out
any of his/ her obligations/ duties in terms of the Agreement or violates any general
instructions and special conditions, the appointment may be terminated by the
Bank without assigning any reason.

If the Auditor firm commits any act of insolvency or shall be adjudged an insolvent
or being an incorporated company shall have an order for compulsory winding up
made against it or pass an effective resolution for winding up voluntarily or subject
to supervision of the Court and official Assignee or liquidator in such acts of
solvency or winding up, as the case may be, shall be unable within seven days
after notice of him/ her/ them requiring him/her/them to do so, to show to the
reasonable satisfaction of the Bank that the firm is able to carry out and fulfil the
appointment and to give security therefore, if so required by the Bank.

The firm would be deemed to have acknowledged that all materials and
information which has or will come into its possession or knowledge in connection
with this agreement or the performance hereof, whether consisting of confidential
or proprietary data or not, will at all times be held by it in strictest confidence and
it shall not make any use thereof, other than for the performance of its obligations
and to release it only to employees requiring such information for the purpose of
performing obligations described herein and not to any other.

Termination Clause - If at any time the Bank is not satisfied with the services
provided by the firm, the Bank may terminate the contract after giving a notice of
one calendar month. The firm, if it wishes to terminate the services, has to provide
a similar notice to the Bank.

Commercial conditions and settlement of dispute by Arbitration - All disputes and

differences of any kind whatever arising out of or in connection with this
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26.

27

appointment shall be referred to General Manager (Officer-in-Charge), Reserve
Bank of India, Imphal and settled by him/her who shall state his/her decision in
writing. Such decision may be in the form of a final certificate or otherwise. If either
the employer or the firm be dissatisfied with the decision of the General Manager
(Officer-in-Charge) on a matter, question or dispute of any kind or as to withholding
by the Bank of any Certificate to which the firm may claim to be entitled, then and
in any such case either party (the employer or the firm) may within 28 days, after
receiving notice of such decision, give a written notice to the other party requiring
that matters in dispute be arbitrated upon. Such written notice shall specify the
matters which are in dispute or difference, of which such written notice has been
given and no other shall be and is hereby referred to the arbitration and final
decision of an arbitrator to be agreed upon by both the parties or, in case of
disagreement as to the appointment of single arbitrator, to the appointment of two
arbitrators, one to be appointed by each party, which arbitrators shall, before
taking upon themselves the burden of reference, appoint an Umpire. The entire
arbitration will be governed by the Indian Arbitration and Conciliation Act 1996.

The firm shall abide by all the laws of the land in respect of Labour Act, PPF,
gratuity, ESI, minimum wages etc. The Bank shall not be responsible for any claim
on any account for not abiding with these laws. The firm shall give details of the

staff going to be deployed for the Bank’s verification.

. Prevention of Sexual Harassment Clause —

(i) The firm shall be solely responsible for full compliance with the provisions of the
sexual harassment of women at workplace (Prevention, Prohibition and
Redressal) Act, 2013. In case of any complaint of sexual harassment against
its employees within the premises of the Bank, the complaint will be filed before
the Internal Complaint Committee constituted by the firm and the firm shall
ensure appropriate action under the said Act in respect of the compliant.

(i) Any complaint of sexual harassment from any aggrieved employee of the firm
against any employee/customer/visitor of the Bank shall be taken cognizance

of by the Regional Complaints Committee constituted by the Bank.

(iii) The firm shall be responsible for educating its employees about prevention of

sexual harassment at workplace and related issues.

(iv) The firm shall be responsible for any monetary compensation that may need to

be paid in case the incidence involves the employees of the firm, for instance
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any monetary relief to the Bank’s employee, if sexual violence by the employee

of the firm is proved.

28. The monthly remuneration quoted shall be deemed to have excluded GST. If the

applicant fails to exclude GST in the tender, no claim thereof will be entertained

by the Bank afterwards. As per Indian laws, TDS will be deducted at source and

a certificate for the same will be issued to the firm.

29. Financial bids shall contain remuneration in Indian Rupees (INR) only as per

Form- 2, both in figures and words. No other enclosure is permitted with financial
bid.

30. Non-disclosure —

(i)

(iif)

The firm / company shall not disclose directly or indirectly any information,
materials and details of the Bank’s infrastructure/ systems/ equipment etc.,
which may come to the possession or knowledge of the firm/ company during
the course of discharging contractual obligations in connection with this
agreement to any third party and shall at all times hold the same in strictest
confidence. The firm / company shall treat the details of the contract as private
and confidential, except to the extent necessary to carry out the obligations
under the contract or to comply with applicable laws. The firm / company shall
not publish, permit to be published, or disclose any particulars of the works in
any trade or technical paper or elsewhere without the previous written consent
of the Bank. The firm / company shall indemnify the Bank for any loss suffered
by it as a result of disclosure of any confidential information. The CA’s
obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement for whatever reason.

Failure to observe the above shall be treated as breach of contract on the part
of the firm / company and the Bank shall be entitled to claim damages and
pursue legal remedies. The Firm/ Company shall take all appropriate actions,
as required, to ensure that the obligations of non-disclosure of confidential
information under this agreement are fully satisfied. The firm’s / company’s
obligations with respect to non-disclosure and confidentiality will survive the
expiry or termination of this agreement for whatever reason.

The selected firm is required to submit an affidavit-cum-indemnity bond on non-
judicial stamp paper (value as per local stamp laws) at the time of appointment/

extension of the term of appointment, as to the maintenance of confidentiality
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and secrecy of the Bank’s systems and procedures as also to indemnify the
Bank against any claim due to loss or damage arising because of disclosure of

any information by it.

31. Signing of Contract -

(i)

(ii)

(iif)

General instructions to the bidders and special conditions hereinbefore referred
to shall be the basis of the final contract to be entered into with the successful
bidder.

In case of partnership firms the Tender submitted on behalf of a firm shall be
signed by the partner of the firm on its behalf.

On receipt of intimation from RBI regarding acceptance of the Tender, the
successful tenderer shall be bound to implement the Contract from the date
specified therein. The successful tenderer shall sign an agreement/ contract in
accordance with the extant provisions. The successful tenderer shall be liable
to pay the appropriate and required stamp duty amount on the said agreement
in accordance with the Stamp laws in force in Manipur.

The acceptance of offer of contract shall be communicated by the successful
bidder such that the acceptance is received by the Bank within 7 days from the
date of issue of the offer. Failure to accept the offer and communicate
accordingly within this period shall result in revocation of the offer.
Notwithstanding the signing of the agreement, the written acceptance by the
Bank of a tender in itself shall not constitute a binding agreement between the
Bank and the person so bidding, whether such contract is or is not subsequently

executed.

I/ We have read the above terms and conditions and the same are acceptable to

me/us.

Signature of the authorized person: ...,

Name of the signatory (in block capital letters): ...

Name of the firm: ... i
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Annex - A

IX. Undertaking

WE, M/S e (name of firm) having
registered Office at ... (address of
firm) are NOT currently Statutory/ Statutory Branch Auditors/ GST Auditors/
Concurrent Auditors of Reserve Bank of India and have NOT conducted such audits

in Reserve Bank of India since September 30, 2023.

Further, we are not currently appointed / were not appointed in the past as Statutory
Auditors in Deposit Insurance & Credit Guarantee Corporation (DICGC) and National
Housing Bank (NHB) during since September 30, 2023.

We confirm that in the event of having rendered service in the past in the capacities
mentioned above, the cooling period of two years prior to the 30" day of September
2025 had been observed.

(Name & Signature of Authorized Signatory with the Seal of the firm)

Date:

Place:
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Annex - B

A. Appointment related information

1.

10.

11.

The Concurrent Audit team should comprise of ONE Chartered Accountant and
ONE skilled staff. The skilled staff should have at least at least qualified in
Group 2 of the CA intermediate or Groups Il of IPCC (Integrated Professional
Competence Course) and undergoing Article training. The team should have
working knowledge of computers/ systems.

The profile of the audit firm should include information of partners, staff strength
(skilled) and previous experience of similar auditing etc.

The appointment of the Concurrent Auditors (CAs) will be for a period of one
year initially i.e. from October 1, 2025 to September 30, 2026. Subsequently
the same will be renewed for second and third year subject to annual review of
the CAs performance by the office.

The presence of the Chartered Accountant/Partner of the firm is mandatory and
his /her presence along with the requisite complement of staff on a regular basis
will be monitored by the Bank.

The minimum monthly remuneration shall be be ¥37,000/- (Rs. Thirty-Seven
Thousand only) exclusive of GST. The quotation should clearly mention the total
monthly remuneration for undertaking the audit of RBI Imphal Office. The
remuneration would be for the period of three years and will not be
changed on renewal.

The remuneration would be paid after deduction of Income Tax at source in
terms of Section 194-J of the Income Tax Act 1961.

The CAs will be allowed ‘view only’ access in various applications for auditing
of financial transactions.

The CAfirm’s functions as specified in the scope and coverage may be enlarged
at a future date depending upon the needs of the Office.

The auditors are expected to identify the problem areas at the Office and offer
their suggestions to overcome them.

The Concurrent Audit as proposed would be on an on-going basis and for this
purpose the supporting vouchers would be made readily available to them.
There should not be any delay in subjecting the transactions to Concurrent
Audit.

48 |Page



12.

13.

14.

15.

16.

17.

The auditors have to verify and report whether the Financial Operations in the
Bank are carried out in conformity with the systems and procedures as laid
down by the Bank.

The auditors have also to verify and report whether the transactions are
properly recorded / documented and vouched.

The auditors are required to maintain a daily report/ maintain a logbook on
deficiencies noticed for spot rectification and submit them on a monthly basis.
They are also required to submit a monthly report on major deficiencies noticed
in the Office. Irregularities noticed in sensitive areas or transactions, which are
of suspicious or fraudulent nature, should be brought to the notice of the Officer-
in-Charge by name by means of a secret note. Major irregularities/ frauds/
shortages, if any, detected should invariably be reported to concerned Central
Office Departments and the Inspection Department, along with the Action Taken
Report.

Any adverse remarks on the facets of working of the Departments should be
supported by reasons, therefore.

The Audit Report should avoid making general and vague observations such
as "reported” ......... "given to understand" "Learnt" etc. Instead, CA should
make it a point to incorporate specific comments duly supported by reasons
and the relevant statistical and other data.

Monthly Audit Report should invariably indicate item-wise Action Points on the
Financial, Non-Financial and other Major irregularities observed and state in
clear terms that transactions / vouchers audited have been properly recorded/
documented and vouched. The up-to-date status of compliance position of

Audit irregularities of earlier reports should be incorporated in the Audit Reports.

18.The periodic Audit Reports should invariably highlight details of action and / or

reasons of inaction in respect of old and high value outstanding entries in

sensitive accounts, such as Suspense, Sundry Accounts etc.

19. Certificates as furnished hereunder should be incorporated in the Monthly Audit

Report.
i. "The financial operations in the Office were carried out in conformity with the
Systems and Procedures as laid down by the Bank"

ii. "The transactions were properly recorded, documented and vouched"

49 |Page



20.

iii. “All areas to be audited as per the terms and conditions have been audited
by us”.

The audit firm will be responsible for any omissions or commissions on their part

in respect of any transactions seen by them. In case, any serious act of omission

or commission is noticed in the working of the audit firm, the Bank reserves the

right to report to the Institute of Chartered Accountants of India for such actions as

they may deem fit. The audit firm will have to sign an affidavit cum indemnity to

protect information relating to the Bank and its data.

B. General —

1.

—
(¢

(ii)

An index of areas (Scope of Audit) on which Concurrent Audit (CA) firm may draw
monthly audit scrutiny report will be given at the time of appointment. The CA firm
will also include in the Index additional audit area/s assigned to them from time to

time. The CAs will cover the following departments of Reserve Bank of India:
Rajbhasha Cell
Information &Technology Cell (IT Cell)
Protocol & Security Cell
Financial Inclusion & Development Department (FIDD)
Estate Department
Human Resource Management Department (HRMD)
Consumer Education Protection Cell (CEPC)
Market Intelligence Cell

Banking Division

On an average, the number of vouchers to be checked by CAs monthly would
be around 1000. However, the number is only indicative in nature and there
may be increase/ decrease in the number of vouchers based on the
requirement of the Office.

CAs are expected to familiarize themselves with the system and procedures of
the Office and expected to go through all the relevant circulars/ guidelines
issued by the Bank from time to time, the provisions incorporated in the relevant

manuals, Expenditure Rules etc.
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(iv)

CAs are expected to familiarize themselves with the application - Audit
Management System (AMS) developed by the Bank for audit purposes and
submit the report/s and create action paras (including rectified paras) as

required by the Bank.

The CAs should undertake the scrutiny of vouchers with reference to the

following aspects -
(a) Adherence to Bank's Expenditure Rule,
(b) Narration and accounting under the proper head of accounting,
(c) Correct accounting of revenue and capital nature of expenditures,

(d) Maintenance of all relevant accounts (Such as RBI General A/C, SGL,

supporting Records/ Registers etc.) as per prescribed norms,
(e) Inter-office Auto Reconciliation A/c, Adjustments A/c,
(f) Reconciliation and monitoring of Charges A/c at monthly interval,
(g) Calculation of claims of agency commission,
(h) Checking processing and posting of depreciation of assets capitalised.

A Concurrent Audit (CA) Checklist will be provided with details of financial and
non-financial areas that need to be looked into while conducting the audit.

Concurrent audit as per checklists is mandatory.

The CAs should take up audit of vouchers/ records/ registers on the agreed

dates/ days in consultation with the respective department / section.
The CAs required to identify deficiencies noticed, if any, for spot rectification.

CAs are expected to verify and report that the financial transactions undertaken

are in conformity with the laid down system and procedure/s of the Bank.

The CAs would be required to verify reports related to the periodical Income
Review Statement, certify the Weekly Statement of Affairs (WSA), Abstract
WSA, Income Statement, carry forward provision report., as per the
requirement of the Office.

Vetting of all financial transactions by various departments/sections,100%
checking of the applicable taxes, tax rates on the transactions by various
departments/sections and also proper credit of tax to the respective authorities,
prior to payments being made and also 100% verification of the returns prior to
them being filled.
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(xi)

(xii)

The Concurrent Auditors / firm will prepare and file various GST/ Income Tax
(IT-TDS)/ Professional Tax returns of the Bank (and also any other related
return/s which may come in force subsequently) at prescribed / designated
intervals. The Concurrent Auditors will also check and verify the tax related data
prepared by the various departments. The departments of the Bank will submit
the data inputs through Audit Budget & Coordination (ABC) Cell of the Bank to

the Concurrent Auditors for filing of Tax returns.

The CAs functions as specified above may be enlarged at a future date as per

the requirement of the Office.

2. The Concurrent Auditor will obtain and familiarize themselves with —

(@)

(d)

The CA Checklists containing details of the financial and non-financial areas
will be provided while conducting the audit. Concurrent Audit as per checklist is

mandatory.

Updated copy of General Administration Manual, Banking Department Manual
and Premises Department Manual available with the respective Departments
of the Bank to be audited.

All the relevant copies of Master Circulars issued by the Human Resource
Management Department (HRMD), Central Office, Reserve Bank of India and
other Central Office Departments of the Reserve Bank of India. The audit firm
will also arrange to make reference to the Reserve Bank of India Central Office
circulars incorporated in the annexures attached to the respective master
circular issued by Reserve Bank of India Central Office at the Imphal Regional
Office.

Bank's Expenditure Rules and Department of Government and Bank Accounts

(DGBA), Reserve Bank of India, Central Office circulars issued on the eve of

last Annual Closing of Bank's Accounts.

C. Financial —

1. All financial transactions of all the departments/sections, irrespective of their value,

will be covered under concurrent audit. The vouchers scrutinized will strictly
adhere to the Bank's prescribed guidelines/procedures with particular reference to

following -
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(a) Bank's Expenditure Rules.

(b) Narration and Head of Account of Revenue/Capital (Dead Stock
Account) A/c Expenditure.

(c) Sanctioning authority with reference to cadre wise delegated powers.

(d) Correctness of the postings of transactions in the respective accounting
packages/systems

2. All financial transactions irrespective of their value will be covered under

concurrent audit including the following —

(i) Hospitalization bills of existing as well as ex-employees (Direct settlement/

Reimbursement Scheme).
(ii) Claims settled under Medical Assistance Fund A/c.
(iii) All Dental treatment and other medical claims.

(iv) Pension/Family pension /Ex-gratia/Family ex-gratia calculation in respect of
Retirees/Family Pensioners, Compassionate Gratuity and package calculation in
respect of deceased employees.

(v) Re-fixation of pay of the staff as well as re-fixation of pension in respect of ex-
employees, whenever Pay-Scale/ Pension Revision Orders are issued by Central
Office.

(vi) Annual increment of staff/ re-fixation of pay in the promotional grade.

All payments of rents, taxes, water charges, etc.

)
(vii) All foreign tour bills.
(viii)

)

(ix) All payments made (including pre sanction, post sanction and post payment) to

vendors/ suppliers / service providers.
(x) Recoveries of electricity bills made from staff members of the Bank.

(xi) Arrear payments/ recoveries to be made on revision of minimum wages
components such as ESIC, PF, base wages, etc.
(xii) Collection of rent of visiting Officers flat (VOF), transit holiday home (THH),

Holiday Homes and other recoveries.

(xiii) Arrear payments/ recoveries to be made on revision of minimum wages

components such as ESIC, PF, base wages, etc.
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(xiv) Collection of rent of visiting Officers flat (VOF), transit holiday home (THH),

Holiday Homes and other recoveries.

3. Concurrent Auditor will certify the correctness of (i) maintenance of Statutory
Liquidity Ratio (SLR)/ Cash Reserve Ration (CRR) by Urban Co-operative
Banks, State Co-operative Bank, District Central Co-operative Banks and
Regional Rural Banks, and reported through Form | returns and (ii) calculation of
penal interest on shortfall by Department of Supervision, DoS (for UCBs and
DCCBs/St CB) and FIDD (for RRBs), if any.

4. Any other audit area having financial implications indicated from time to time by
Imphal Office/ Central Office is to be audited by the Concurrent Auditor.

5. A certificate regarding the under noted instructions are to be furnished to our
Inspection Department, Reserve Bank of India, Central Office, Mumbai on a
monthly basis.

(a) All financial sanctions will be subjected to Concurrent Audit. Excess/
irregularity in financial sanctions by the authority below the rank of Officer-In-
Charge (0O-i-C) of the Bank will be reported to the O-i-C of the Bank and also
to Inspection Department, RBI, CO and all irregular sanctions by the O-i-C will
be reported to the Inspection Department, RBI, CO directly by the Concurrent
Auditor. In case no irregularity is observed, a “NIL” statement will be sent by
the Concurrent Auditor to the Inspection Department, RBI, Central Office

(b) Financial powers exercised by the Officer-in-charge will be reported by
the Concurrent Auditor to the Inspection Department.

(c)The Concurrent Auditor should indicate whether the exercise of financial
sanction /financial powers by the Officers of the Bank and the Officer-In-

Charge are as per the prevailing Reserve Bank of India Expenditure Rules.

D. Non-Financial —

1. Apart from carrying out 100% check of above transaction-based
vouchers/claims/bills etc., Concurrent Auditor will examine/scrutinize the
following but not limited to:

(i)  Surprise audit check of Cheque Books/Stamps and other valuables held under

the joint custody of officials, as per guidelines/Manual provisions carried out by
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(ii)

(iii)

(iv)

(vi)

(vii)

(viii)

(ix)

the auditee officials. Concurrent Auditor will undertake the same at least once

in a half year.

Preservation of Housing Loan Account Documents, other documents,
Agreements, Cheque Books, Stationery ltems, Computer Consumables and

Valuables and safe custody of Cheque Books and valuables.

Preparation and timely submission of correct monthly statements of
Suspense A/c, Sundry Deposit A/c, etc. and other monthly statements to be
forwarded to Department of Government & Bank Accounts (DGBA), Central
Office. Lists of long and high value outstanding entries in these sensitive

accounts beyond two months will be enclosed and commented in the reports.

Reconciliation, monitoring and certifying the correctness of balances in
Charges A/c at monthly and quarterly Charges A/c review suggested as per
the Corporate Strategy and Budget Department (CSBD) guidelines vis-a-vis

approved budget allocation.

Monthly balancing/ reconciliation of aggregate outstanding balances of
Individual Staff Housing Loan Recovery Accounts Sheets with the GL and

SGL a/c balances.

Application of Annual Interest on the outstanding balances of Staff Housing
Loan Accounts, and passing of accounting entries to the Commission
Account, Exchange Account, Discount Account, Profit & Loss Account from
sale or otherwise of Bank's assets, Depreciation and all other relevant
Provisions Accounts and drawing up of Annual Closing Accounts etc. strictly
in conformity with the DGBA Central Office guidelines etc.

Examine/ scrutinize the monthly balancing of Provident Fund accounts
maintained in respect of NABARD employees, application of Half Yearly
interest on PF balances, advance/ withdrawal from PF balances, refund of
PF balances.

Any Central Office prescribed statements/ control returns suggested for audit
check by the Office.

Concurrent Auditor will ensure that there is no leakage of interest, exchange,
commission, discount etc. in the Bank's Income Account at Imphal Office
audited and that the delegate/s at the Bank's concerned office does/ do not

undertake any unilateral change/s in the Central Office prescribed circulars/
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instructions/ guidelines on the various schemes and other facilities for staff.
Any income leakage/deviations made, without specific prior approval of the
concerned Central Office department, may be highlighted in the monthly
Audit Report submitted to the concerned Officer-In-Charge for immediate

action/ rectification.

(x) Concurrent Auditor should verify the entries in the system with reference to

the actual transactions/sanctions.

(xi) Checking of the insurance of Bank’s properties.

(xii)  Checking of the calculation of pension amount.

(xiii)  Adherence to Bank’s new fixed assets policy and verification of reconciliation

of dead stock by Estate Department.

(xiv) The firm shall conduct a half-yearly sample verification of the physical dead

stock articles against the CBS Inventory list. A certification of reconciliation
confirming the correctness of the physical stock with CBS records shall be

submitted to the Bank after each exercise

Taxation —

1.

The Concurrent Auditor should check and confirm the correctness of tax
deducted at source (as to rate applied, time of deduction and time of remittance

etc.) and also confirm the timely filing of returns by the Office.

. The Concurrent Auditor should assist Bank’s staff in determination of all statutory
taxes and returns thereof. The firm will prepare and file GST/ Income Tax
/Professional Tax Returns of the Bank (and also any other related return/s which

may come in force subsequently) at the designated intervals.

. The Concurrent Auditor should consolidate data from various departments to

enable the Bank to pay its tax liabilities.

. The Concurrent Auditor should inform the Office on changes in GST rates/ rules/
laws, changes in the minimum wages (base rate, ESIC, PF etc.) as and when
notified by the concerned Government Departments from time to time to enable

the Office to effect immediate implementation of the changes.

. The Concurrent Auditor should arrange for training session for staff of the Bank
to impart working knowledge of taxation, various statutory requirements

applicable to the Bank etc. on half yearly basis.
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E. Confirmation of balances —

1.

Vi.

Vii.

viii.

The firm of Concurrent Auditor will undertake—

Concurrent Audit of books of accounts, records, registers, periodical Central
Office prescribed control returns and statements etc. at the Imphal Regional
Office.

. Registers to be verified by the auditor may include Sundry Register, Charges

Register, Earnest Money Deposit/ Security Deposit Register, Bank Guarantee
Register, etc.
The Concurrent Auditor will take up the audit of vouchers/ records/ registers

in physical/ digital mode in CBS/ e-Kuber on the agreed dates/ days in

consultation with the Imphal Regional Office.

. General Ledger accounts/Subsidiary General accounts/ supporting records/

registers as prescribed are drawn and properly maintained in CBS/ e-Kuber.

Concurrent Auditor will bring to the notice of In-Charge of the Office, in writing,
any deviation/ irregularity/ lacunae noticed in (i) to (iv) above and inconsistent
with Bank's Expenditure Rules/ Banks' General Administration Manual/Central
Office prescribed instructions/ guidelines and secure/ arrange for immediate
rectifications/ corrections of the irregularity on the spot/ without any undue

delay.

Certify the correctness of Weekly Statement of Affairs generated on Friday of

every week to be forwarded to DGBA, Central Office.

Certify the monthly confirmation of balances in income and expenditure
accounts, dead stock accounts, loan accounts and any other account/ GL

heads operated by Regional Office.

Certify the correctness of the Income Review Statement which includes
income accrued but not received / expenditure incurred but not paid. The said
statement is required to be forwarded to DGBA, Central Office for the months

ended September, November, December, March and May.

F. Others -

1.

Concurrent Auditor will submit a monthly Statutory and Regulatory compliances

certifying that they have carried out 100% check of transactions and there is
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100% compliance with Statutory and Regulatory requirements prescribed in

relevant Statutes/ Rules/ Acts by the Bank.
2. Concurrent Auditor will submit a Monthly Audit Report to the General Manager

(Officer-in-Charge) of the Imphal Office on 10™" of every month and incorporate
comments on the compliance position of the audit irregularities pointed out in

the previous report or otherwise in the subsequent report.

3. Concurrent Auditor are expected to familiarize themselves with the application
- Audit Management System (AMS) developed by the Bank for the audit
purpose and submit the report/s and create action paras (including rectified

paras) as required by the Bank.

4. Concurrent Auditor firm is advised to use red colour pen while checking/
auditing the records and put a rubber stamp "checked/ audited" with the date

and initials on the records subjected to scrutiny.

G. Reporting Requirements —

1. The Monthly Audit Report and certificate should be submitted in the format
prescribed by the Bank.

2. The Monthly Audit Report should indicate item-wise action points on the financial
and non-financial (major and other) action paras.

3. The Monthly Audit Report should also indicate status of compliance in respect of
action points pertaining to audit report which was rectified during the month and
the reason for delay, of the outstanding compliances, if any.

4. The Monthly Audit Report should highlight the reasons for inaction in respect of
old outstanding entries in sensitive accounts, such as Suspense, Sundry etc.

5. Irregularities noticed in sensitive areas and/ or transactions of suspicious nature
should be brought to the notice of Officer-in-Charge by recording a special note.

6. The Concurrent Audit report should incorporate specific comments, wherever
required, duly supported by facts and figures.

7. Major irregularities/ frauds/ leakages in income, if any, identified should be
brought to the notice of in charge of auditee office (Imphal Office), concerned

Central Office Department and Inspection Department.
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Annex C

XI. Certified documents to be uploaded for determining eligibility criteria and

evaluation of technical bids

SI. Particulars Certified documents must be
No. uploaded
1. | Proof of Chartered Accountant (CA) | i. ICAI Certificate®

Firm i. Copy of the Memorandum and
Articles of Association/Certificate
of Incorporation/ Partnership
Deed/ Similar other relevant
documents.

2. | Proof of PAN registration Copy of PAN Card
3. | Proof of GST registration Copy of GST Registration Certificate
4. | Details of Partners i. Partnership Deed and/or similar
other relevant document and
ii. ICAIl Firm Card*
5. | Experience of the Firm - No. of years ICAl Firm card*
6. | Number of Full time Fellow Chartered | ICAI Firm card*
Accountant (FCA)
7. | Association with the same firm — i. ICAIl Firm card*

No. of partners ii. Copy of the Memorandum and
Articles of Association/Certificate
of Incorporation/ Partnership
Deed / similar other relevant
documents.

8. | Number of Full time CA employees | i. ICAI Firm card*®
presently deployed — Key ii. Letter of Appointment
professional staff

9. | Number of Skilled Staff - qualified in | i. Certificate/ Marks sheet issued

Group 2 of the CA intermediate

by ICAI in support of having
passed the Group 2 of the CA

intermediate and

. Declaration by the firm
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10. | Details of experience of the firm in | i. For the purpose of experience,

banks audits as only the number of years will be
i) System/ IS auditor ii) Concurrent considered and not the number of
Auditor/ Statutory Central/ Branch institutions. For example, if in a
Auditor particular year the firm has

conducted audit in three banks,
the number of years of
experience will be considered
only one and not three.

i. The experience
letters/appointment letter should

be uploaded year wise.

11. | Details of past experience in RBI The relevant experience of RBI audit
audits and assessment of performance by
RBI will have to be provided. Marks
will not be awarded if above
document/s is/are not uploaded by
the bidder.

* ICAI Firm Card & ICAI Certificate shall be generated between July 01, 2025 and the

last date of submission of bid.

60| Page



Annex-D
XIl. Draft Articles of Agreement
g R YR oid o, forget emrafay forafin wimmmmai, aftrgR f[um g &
A, SURTE - 795001 (3% 818 "3 & =0 § Uefid 8), (Rrama 37 ukfufaat § sgf
3T Yea BT TANT UfAed 7 81, 3R 30 379 Jearh, STWIGR iR IugeRrd +f
M § TUT UGl U§PR

E: o N 1 o) wrfaa
(9P g
(I a1 Tie & U § Teffa g (Ram 37 uRfRufaat §, w8t 39 Wsg &7 v
UfaEd 7 8, 3R T 3% Tearh, ITRIMAGRT 3R Trge e off =nfiret & gy gamn
YHPR b d1T &ADB. oo, 2025 ! frerfed faam |

This Agreement made on this day of 2025 between

Reserve Bank of India, having its office at Lilashing Khongnangkhong, Opp.
Manipur Legislative Assembly, Imphal - 795001 (hereinafter referred to as the
"Bank”) which expression shall unless it is repugnant to the context or meaning

thereof deemed to include its affiliates, successors and assigns of the ONE part

and

M/s , having its

office at

(herein after referred to as the " Concurrent Auditor ") which expression shall
unless it is repugnant to the context or meaning thereof deemed to include his

heirs, representatives, administrators and assigns of the OTHER part.

e U aaTsieds 39 ey # Ay fafd ¥ uRrdta Rord 9, gwpra gwadf
AT gteq e & eI R:
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Whereas, the Concurrent Auditor is carrying on the conducting of Concurrent Audit

at Reserve Bank of India, Imphal from the date specified in this contract;

3R Safes o U T3 e 7 Ifcarad
R & HTIR SR TS g THAC el URI&H D1 a1l BT arH U o ol g
gl

And whereas the Bank is desirous of availing services of the Concurrent Auditor

for the above purposes as indicated in detail in letter No.
dated

3R Safd d MR JHad! el WIgd 3 Fad! 3R Xl & 37efF 59 &1 8 I8P o
S dgd THad! oGl URie gRT Sad YAl U &1 ot g |

And whereas the Bank and Concurrent Auditor are desirous of recording the terms

and conditions under or upon which the said services are to be rendered by the

Concurrent Auditor.

3d TACgRT 9% 3 FHad! A@muiere gRT o 396 ¥ 39 UPR JgHfd uad
CARUIGI

NOW IT IS HEREBY AGREED BY AND BETWEEN THE BANK AND THE
CONCURRENT AUDITOR HERETO AS FOLLOWS

1. Ffde Twas ok Iud Tl SrIaudmAau®d ey &1 YT §1 FHadr
aERIe Ffaer & FaE SR |l &t Widid Bt g Rl |
The tender document and all its annexures / enclosures are part of the

agreement. The Concurrent Auditor confirms his/their acceptance of the

terms and conditions for the tender.

I 02 2 | — T AN BRI 3R b ] TG e b
Taw ffed 2l & SUR 38 TAT e o S B
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This agreement will come into effect from ------------- and will remain in force

up to or until it is terminated as per the terms herein after

contained.

3. fAfaer qwas & faw Sik 3dl # Ffgd Ws e (5) & 9R 3R g9diey
Tdfid & 3dH, dfd B dAR HA Gl R

3. & 3IYd Yedh ARID YR
W S g
The quoted charges of I(Rupees..................c...... only) covering the cost

of shall be payable on monthly basis subject to submission of invoice and
according to the clause number (5) contained in Terms and Conditions of

the tender document.

3.1 9% & SR 0 M= ¥ faftrad vmifor S fs Jang Hdvere U 9
TeH B T ¥ 3R 3% uard Wit wifafae et onfe B weldt v &
q1¢ 37T YA fobdn ST |
The payment thereon will be made after the same is duly certified by the

Bank’s officials to the effect that the services have been provided

satisfactorily and after deducting all statutory dues/taxes, etc.

4. yfafAfts Representations:

4.1 GHA dE Wia gRT UG © fb I8, HUA ififgw & dgd dofigd
SO § I Toadl FTH & d8d Ui U TAUAd! § A1 WIaR!
ffoH & dgd faftad doiipd ARER! fade & Y WEeRt BH a1
e T B § | THad! aRaT Uliefe U Jufl-1 Ids Thrdee g S R
TS AR TR (MSHT3NME) B Iy fafdaa dofipd 31

The concurrent auditor represent that it is a Company registered under

Companies Act or an LLP registered under LLP Act or Partnership firm with

partnership deed duly registered under Partnership Act or Proprietary firm.
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The concurrent auditor is a category Il/11I/IV Chartered Accountant duly
registered with The Institute of Chartered Accountants of India (ICAl).

4.2 GHI oGl UL&d U8 g9 odl & T HRATF Rerd §ob, SWhTel & folg AT
1 ST el FHA ol URIEl ¢ BT g U dIes UhTScc gRI [T SITar
AT Gl PRI/ E-HRIA HIfHb] gRT TG UGH 1 ST |

Concurrent Auditor undertakes that the Concurrent Audit Team to be

deployed at the Bank shall be headed by one Chartered Accountant and

assisted by one skilled personnel.

4.3 it Il dETRiET HHARAT BT HHR BT HRIYD I SR HA
HHANG! BT FAdH M UART & THe- | 3R 1| BT Tgar g1 =gy 3R 3ref-
P AT DT SMSURET & Tg-1 91 11 T Agar g A1feT 3R enfaa
¢fH7 T R @ BIH <R

All Concurrent Audit staff will have working knowledge of computers.
Skilled staff shall have at least qualified Group 2 of the CA intermediate or
Groups Il of IPCC (Integrated Professional Competence Course) and

undergoing Article training.

4.4 FEIT AATORIES 39 91 9 YU ¢ [ A@IIRIeT ad 8o & at & faaw
& HATTT AT & GRM HRA Ro1d d, SR § Sufyd [T 395
Sifafkad, Hrafad & TaFHAIR, afe SUfdd g1, AMAR 3R AR 3R
31 3BT, B JufRyd B

The Concurrent Auditor agrees that the Audit team shall be present at the

Bank on all working days for the working hours of the Bank including
Saturdays and Sundays and other Holidays, if required, due to office

exigency.

5. WA@Y BT SART Scope of Audit:
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5.1 TRATURIEN & R o Ffder gedeas & Srjdy-df O SfcaRad i & =it
=l
The scope of audit will include areas of work as mentioned in Annex- B of

the tender document.

5.2 S Pt SRl b YR W SRR 3R Hrdaa # Ay ol o g9u-a9g =
Refie H Scard & o1 Sgrar s gl g

The functions as specified in the scope and coverage may be enlarged

from time to time depending upon the needs of the Bank without change

in remuneration.

6. BH gRI Ydg-=id &F/aH-aa | <t 718 ifafiaans, St degrye a1 dRarust
UHId DI &, DI ASTIEYD (THRT SHABRY) BT RAIE HRAT MITS & |

The firm is required to report the irregularities noticed in sensitive

areas/transactions which are of suspicious or fraudulent nature to the

General Manager (Officer-in charge).

7. oifsfe wH fhaft off 9937 & oar wdten & Tty A foeft +ft Yo & forw
fSreR grftl 37 amal ¥, 9 & Uy U8 iR QRféd § & a8 U8 &,
ST ST T, & AR B URA I] ARIHR TRIH HI Jfod B

The auditing firm will be responsible for any omissions or commissions in

respect of any transactions audited. In such a case, the Bank reserves the
right to report to the Institute of Chartered Accountants of India for such

actions as they may deem fit.

8. dRd! Warranties:

8.1 JHI! ARATURI&T T BT e MUR WR Juifed fbar srwm| siifse v &
eI A 3fe / S BT SHTdg THRE GH dRidb d Judisy DHRIA
ST | fa<ita AFe &1 THA SRATURIeT HRaM H Bis ol Al 8-l dieTl|

The Concurrent Audit will be on a daily basis. The supporting notes etc.

/online access to records will be made readily available to the audit team.
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There should not be any delay in subjecting the financial transactions to

Concurrent Audit.

8.2 qHAd! SRaTURIef FfaRad & dey & Id Ufa=rd araTasien Sid He -
(a) TP 3R faghdr YaH § Tefdd §uff fa<ita aeA|
(b) Tt foxfta e g aRar uRter (S Widfd gd, Wi SuRId 3R
YT SURTd & °R0T M §) & 31efi g1 1T d1fes o &t oo fgmrarett
3R TR ATl & Sr=uat G 81w, fors - &t Itea
T 37 7q faxiia o &1 Wi fd 8iR YiaH & &g |t 2rd ufa=md S
3fEd B
(c) I TrRaT ULt BT YA BT IMfeT fb 3819 A &1 100% S
o § iR el swryRaasiatadl # Puffa dufe sik Rame
TIRIH AT BT 100% ST fodT T § |

Concurrent Auditor will undertake 100% audit check in respect of the

following:
(a) All financial transactions relating to staff and vendor
payments.
(b) All financial transactions should be subjected to Concurrent

Audit (including pre sanction, post sanction and post payment) stage
to ensure conformity to Expenditure Rule of the Bank as well as
Statutory & Regulatory Compliance Certificate (SRCC) norms which
requires a hundred percent check of financial transactions post
sanction and also at the post payment stage to ensure accuracy of
transactions

(c) The Concurrent Auditor should certify that, they have carried
out 100% check of transactions and there is 100% compliance with
the Statutory and Regulatory requirements prescribed in relevant
Statutes/ Rules/ Acts.

9. efayfd Ts: THad araT T I 3R 3D SifAIRAT, Sl o]
3R Ul &1 3% g siifee fbu M it off d-1e & ddy # oiR 9t aral
(R U8 & gral afgd) HEf & gy fhdt ot ya-9% & o afagfd s ik
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eiferafye 91T ST & forg Wewa ©, o o, &fy, oIt o0, S T afed
e, Sl db B FHAd! o IRI® Bt FERIGd $ol & URUTHRGEY bt 4a-
e & HRUT dg-1 BT US Jabell 6:

9.1 3EY AT F TRM WBHR TT 3= AU TAHRUT gRT S} fopaft oft

E'Plav_lﬂfﬁ, fafraei, WWW, g7

9.2 AT oAl UR1&h o fgdl 3R =rdl &1 Ieardd a1 IR-Fwe; a1

9.3 FHAd! Tl URI&® R & T5 aaaydl 3R IRC! BT Icee; a1

9.4 THA ARaT GR1&fe T IDT 3R I TR &R HI ATIRaTs! 3T S@TerS gui

P T HA-IP;

9. Indemnity Clause: The Concurrent Auditor agrees to indemnify and to keep the

Bank and its officers, employees, directors and representatives indemnified for
any omissions or commissions in respect of any transaction audited by them and
against all claims (including third party claims) actions, losses, damages, costs,
expenses, charges including legal expenses which the Bank may suffer or incur on
account of any default, omission or commission on the part of the Concurrent
Auditor due to:

(i) Violations of any applicable laws, regulations, guidelines issued by the

Government or other statutory authorities during the contract period; or

(i) Breach or non-performance of the terms and conditions of the

Concurrent Auditor; or

(iii) Breach of the representations and warranties made by the Concurrent

Auditor; or

(iv) Negligent or fraudulent act or omission by the Concurrent Auditor; or any

third party for reasons attributable to the Concurrent Auditor.

10. FHA AT GRI&® U K% T Toie / TRt & fore +ft g & faars
9% &) effagfd ot HXT SR THad! T uerd &1 T8 B gRT b a8 3o
HIHAT / HHATRGT B WY FTY I Jford HR fob IAHT 9 & RAas H1g grar T8l
BT 3R 9 3rot foradt oft Tar wraf & Tty o a1 3T, Uger 3R/31ydr Rl =
¥, ¥ F Y U1 ITF 3o 1S e faare e So1a | 389 3fefrar, GHadf
RIS Fed db &1 39 It aal & e &fagfd sum S FHeR garasT
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AT, a1 3P dgd 918 Y faw a1 forsht ot S a1 Ganmas & gl o dgd
BT, 51 39 PR & YOI & dgd AR & R foht ot safada gRT &1 18 gele
g1 dic & URUMTHGRY ¢ gRTT| THAd! EIURI&® 30 HHATRA! & TIRAHS
3R 3 3T XM & Y- I GRT P TS YaA-IP b ford +f gt ke I PR
B

10. The Concurrent Auditor shall also keep the Bank indemnified against any

claim from the staff of the Concurrent Auditor or agents /representatives and it
shall be the duty of the Concurrent Auditor to clearly inform their own
personnel/staff that they shall have no claim whatsoever against the Bank and
they shall not raise any industrial dispute, either directly and/or indirectly, with or
against the Bank in respect of any of their service conditions or otherwise.
Further, the Concurrent Auditor shall at all times indemnify the Bank against all
claims which may be made under the Workmen’s Compensation Act, or rules
framed thereunder or under any law or rules of compensation payable in
consequence of any accident or injury sustained by any person in its
employment for the purpose of this agreement. The Concurrent Auditor shall be
solely responsible for the remuneration and other dues to its employees, as also

for omissions/ commissions done by them.

10.1 TR-UHEIBROL: AT RATIRIED 38 IR & Haey 7 30 Hfaaretes il
& R HA & SR SPheR B! e arelt pig +f SR, Irmeht aur o &
gardl ehaRiRea/RURBRl 3fe & Hdy o feq arelt SHeR! &1 yaal au
AT TU Y UheIbRUT Bl 3 U&BR B el DT Ul A 3
S{TAIO- ST AT | FHGd T okl TRI&®, AR BT 1 U & T
Tfdar & 3 3o+ i@l B I IR & T smaad g & (U oI
BreHR 39 Ifder F AR &Y Aol SR # 3R MU=y §91¢ ¥ | AT
ETRIE D, AT &1 gafarad srAfd & T forsh e a1 dasiie!
TR H 1 397 DA & [JaR0 DI A o) USRI B, 751 GBI &1 Al
T 3R T B BT UHSIHRU HUM| GHA! aaraieds fdt o=
SFBR & b1l & URUIFRGEY 8 ! g3 1A & o §o 1 erfagfed
HAT | T ARTURIE S GRT SUa dl BT ITa 7 BT faal HT A=
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SITE 3R § AfdeT Bt THIGT & SfamaT 3+ [IadhIaR g3 &fd &1 g
HIA AYUT BT SUT HRA BT §DHAR gl

Non-Disclosure: The Concurrent Auditor shall not disclose directly or
indirectly any information, materials and details of the Bank’s infrastructure
| systems/ equipment etc., which may come to the possession or
knowledge of the Concurrent Auditor during the course of discharging its
contractual obligations in connection with this agreement, to any third party
and shall at all times hold the same in strictest confidence. The Concurrent
Auditor shall treat the details of the contract as private and confidential,
except to the extent necessary to carry out the obligations under it or to
comply with applicable laws. The Concurrent Auditor shall not publish,
permit to be published, or disclose any particulars of the works in any trade
or technical paper or elsewhere without the previous written consent of the
Bank. The Concurrent Auditor shall indemnify the Bank for any loss
suffered by the Bank as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of
contract on the part of the Concurrent Auditor and the Bank shall be
entitted to claim damages and pursue legal remedies, apart from

termination of contract, at its discretion.

AT TETORIE®S 3 PRR o S MU SFDRT BT Fheidul A fby
M & SIId B GG B & o s swanial § dafRa wt Ifad
HRATS BT IR-UHSIHIUN SR MU & Gt & o ol WIgH &
SR 39 HRR &1 JEIGT A1 foelt off SRUT Y Bt i Jarfed ¥ R 67|

The Concurrent Auditor shall take all appropriate actions with respect to its

employees to ensure that the obligations of non-disclosure of confidential
information under this agreement are fully satisfied. The Concurrent
Auditor’s obligations with respect to nondisclosure and confidentiality will

survive the expiry or termination of this agreement for whatever reason.

11.  SHMT/ Penalty
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Jaraft 7 feadt +f et ar foredt +ft Rieerad W eomr 7 39 &) fUfa 7, 9o fAfaar
gxaS & fAan SR Tdf # fAftd WS 9% (7) & SR GHad o’ Uliefd

TR AT T GHhdT 5|

In case of any deficiency in services or any complaint remaining unattended,
the Bank may impose on the Concurrent Auditor penalty as indicated at said

Terms and Conditions of the tender document.

HIR DI JHITW: TERMINATION OF AGREEMENT

12. U SWR Ffed ¥ freht gatue & fomn, §& 3um Team 3iR gul fade W, fom
PIg RO FA 3R {97 fordt Ganmas & YaF & f[fad ey gRT 39 IHgid &l
I T B P §HaAR 8T, TG

Without prejudice to what is contained hereinabove, the Bank shall at its sole and
absolute discretion, be entitled to terminate this agreement forthwith by written

notice without assigning any reason and without payment of any compensation, if

%) 9 B! I H (RRUR T arat gierds gRT U e farar STaem iR S geaddf
TRAT TRYefb TR SIABRI SR THA AT TR 57 THSId B db BT gD
& fore AL o fawhdl T8l § a1 396 R ol &, SR/

in the opinion of the Bank (which shall not be called in question by the

Concurrent Auditor and shall be binding on the Concurrent Auditor) the
Concurrent Auditor fails or refuses to implement this agreement to the

Bank's satisfaction, and/or

W) gHAd o U 39 srgey/Mfaer & el off fFam oiR wrdf &1 Ieeed
HRAT §, SR/A

the Concurrent Auditor commits a breach of any terms and conditions of this

agreement / tender, and/or
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) gHA! ARaTURIef Y fearferar Diftid fasar Sirar @ a1 9% gRT 31U A-eRI &
1Y FHT T ST & a1 afe 3T o fAisure a1 o ufshar Ay el 8 A
Tuadf oaT Tere @ Jufy a1 Jufy & el of R & foe Redftar fgea
forar ST ®§, SR/

the Concurrent Auditor is adjudged an insolvent or a compromise is entered
by it with its creditors or if distress or execution or other process is levied
upon or receiver is appointed for any part of the assets or property of

Concurrent Auditor, and/or

) forddt off FRU1 @, Iradt e wiere 9 TSI & d8d SUA aIi@l B g
TR & o T § dfed 81 ST g, SR/

for any reason whatsoever, the Concurrent Auditor becomes disentitled in

law to perform its obligations under this agreement, and/or

) 9% & fafed gafgdied & fomr guadf qemades a1 39 ogau &
AITHE/ATRIGRT a1 Uee & $ig T g

there is any variation in the ownership/ partnership or management of the
Concurrent Auditor or its business without the prior approval in writing of the

Bank to such variation

) 3% foft ft I wH gR1 UeM 1 9 arelt Jarsif ¥ Iqy 8 | af S Th
PG AIE BT AT THR AfdeT AT B bl g

at any time the Bank is not satisfied with the services provided by the firm,

the Bank may terminate the contract after giving a notice of one calendar

month.

13. ot i PRUT Y 39 R & THIW g1 &1 R H, THad! aaTaRieds/ar 3
SR1 fFafora safaa o1 I Tole THUH & e gamas & U § a1 30T dF
Y fobait ot AR & fo §DhaR a1 g

In the event of termination of this agreement for any reason whatsoever, the

Concurrent Auditor /or persons employed by it or its agents shall not be entitled for
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any sum or sums whatsoever from the Bank by way of compensation for damages

or otherwise.

HYIRIAT ARBITRATION

14. TS U IHSA B! ITE oTH & Gae T 1 39 I # Ffed a1 399 Sad 84
arelt fpdt oft e & Tei & o1 Ioa il & PRI, Sl 3R Hacdl & Jay
gifeat & o fedl ot g g faare, Have a1 Uy 361 8, SU AR 3R g
fATH, 1996 1 ITd fhelt +ft denfer T=Mem & UraU™! & ded TR & forg
Tefifa forar S SR Ay & Fvfa / wegeil & U9a ST el & forg sifam iR
SIEHRT I | TLRIAT DT VUM BT, HOQR, YR BRI 9P Sfardl T fdarg,
HaNg I1 Uy, i Pl g, B! PRI H ITF AT ST 3R 39 Feila & &
PR Had SR B faIad] bl ghTl|

If any dispute, difference or question shall, at any time, arise between the parties

as to the construction of this Agreement or concerning anything herein contained
or arising out of this Agreement or as to the rights, liabilities and duties of the said
parties, the same shall be referred to arbitration under the provisions of Arbitration
and Conciliation Act, 1996 or any Statutory modification thereof and the decisions
of the Arbitrator/ Panel of Arbitrators shall be final and binding on both the parties.
The venue of arbitration shall be Imphal, Manipur, India. Further such disputes,
difference or questions, if any, shall be deemed to have arisen at Imphal and only

courts in Imphal shall have jurisdiction to determine the same.

15. priwd R Afgael & a9 Iafisd [@eum, ARy ik fHaru
Sftf=raw, 2013 T & wrau™= 1 SuTa

Abiding by the provisions of Sexual Harassment of Women (Prevention,

Prohibition and Redressal) Act, 2013 at workplace:
15.1 ‘BT R Afgarst & a4 Iaiis Rieym, Fvy 3R fAaror) sifafaem,

2013 ST & WEUH & QUi U @1 JuRaidd T aRe § JHadl
AEIRerep BT BN 9 P IR & HiaR 3 foodft o) & fawg O Sl
o1 fra Rierd o fufa § Hadl aramsieds grT fed siidie e afifd
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& gHel FRIBrId ool Y Sl | Saa fafas & sidavid fRierid & &y # graadl
ATIRIe® T BRATs GHEd |

The Concurrent Auditor shall be solely responsible for full compliance with
the provision of ‘Sexual Harassment for women at workplace (Prevention,
Prohibition & Redressal) Act, 2013’. In case of any complaint of sexual
harassment against its employee within the premises of the Bank, the
complaint will be filed before the Internal Complaints Committee constituted
by the Concurrent Auditor. The Concurrent Auditor shall ensure appropriate

action under the said Act in respect of the complaint.

15.2 TH / S & fra difsd FHaR T 96 & et st & fovg U I
IdtsT et Rierd &1 I3H d6 gr1 1fed &g R affa gry foan
ST |

Any complaint of sexual harassment from any aggrieved employee of the

Firm/ Company against any employee of the Bank shall be taken cognizance

of by the Regional Complaints Committee constituted by the Bank.

15.3 JHA! AGTURIET BH / HUT P HHATRGT B Gferear o fRufS & Yrar feu
ST & o 3rmaxge efagfd & forg wHad! dRardiens ITRar 81T, I<T8RUI &
fore afe Toadf araradten B / HUAl & Bt FHER) gRT @1 T8 g9
TN B STt § oY §b HHAR! DI &t S arelt Mg Aed|

The Concurrent Auditor shall be responsible for any monetary compensation

that may need to be paid in case the incident involves the employee of the
Concurrent Audit Firm/ Company, for instance any monetary relief to Bank’s
employee, if sexual violence by the employee of the Concurrent Audit Firm/

Company is proved.

15.4 HIRA R T4 IS quT J&fird ArHal & J9e | 319 HHanial o fRfdra
B B! TSR THad! aTIRI&® B ghil|

The Concurrent Auditor shall be responsible for educating its employees

about prevention of sexual harassment at workplace and related issues.
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15.5 THAA! AETURIED 3T I HHATRA! &1 Yol 3R SEa Gl 9 B! Juasd
HITT 8 9 URER | H1H W T T ] |

The Concurrent Auditor shall provide a complete and updated list of its

employees who are deployed within the Bank’s premises.

for 3 el o1 qHT ol URIE GRTUGT 1T § SR THad ol UR1ad gR1 g

e Q JHST T B

That this Contract have been read by the Concurrent auditor and fully

understood by the concurrent auditor.

gfe  IHadl o
Rl Th eiaR] a1
WA T TRIT 8

If the

Concurrent Auditor is
a Partnership or a

Proprietary concern

e e ¥ d& 3R IHTd d@IRIE® H 37 WR 3R &l gwidbe
il W 39P SW AR 7 3R a9 &1 37 gxaer fbu 3
IN WITNESS WHEREOF the Bank and the Concurrent Auditor

have set their respective hands to these presents and two

duplicates hereof the day and year first herein above written.

gfe  IHadl ol

Tie T DUl ©
If the
Concurrent

Auditor

is a

Company

o T1ea & d 7 39 fafdiad Wi d SRt & Moy 9 37 R
3R 3HT 3R ¥ e Bt o arelt 3o al Uikl R 396 SHWR
ferfee fo1 oiik o o g&Mer fhu § iR FHadl aam wieep = oot
TG HER B! T ¢

IN WITNESS WHEREOF the Bank has set its hands to these

presents through its duly authorized official and the Concurrent

Auditor has caused its common seal to be affixed hereunto and the
said two duplicates hereof to be executed on its behalf, the day and

year first hereinabove written.
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H/eH UdEaRT HHATRA! & dd- & Ard 3% o WTd H TsUhe! & q1ead 9 faaid &
& foIE IR IRIad HHT & Yot H TIUhC! & HIegH F §HART BH/GUAT &I 4T o ardl
YA Ht TR 3 & o T8wd § ik IfY R &

I/lwe hereby agree and confirm to disburse the salary of the employees through

NEFT System directly into their bank account and also accept the payment in

respect of the above works, if awarded to our firm/company, through NEFT

System
BHIER TS
Signature Clause:
YRTT RoTd dd, SHhTd §IRT gXaleRd Ud Yo
SIGNED AND DELIVERED by Reserve Bank of India, Imphal
(ATH 3R TSTH)
(Name and Designation)
! IufRUf & gxaier fhd e
et -
In the presence of -
Witnesses —
1.
Udl Address
2.
Udl Address

SIGNED AND DELIVERED by
SR g&M&d Td g,
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